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Progress Report of the Joint Committee in the matter of O.A. No. 137/2024
titled “Vijay Chandel v/s State of H.P. &ors.” in compliance of the Hon’ble
NGT order dated 19-04-2024.

1. Background:

The copy of complaint was forwarded to Hon’ble National Green Tribunal by Sh. Vijay
Chandel and same has been treated and registered as O.A. No. 137/2024. Wherein it was
alleged that five to six JCB machines and a dozen of tippers were engaged in illegal
mining/excavation of soil/earth & uprooting of trees due to which Sheetalpur Road has been
damaged causing inconvenience to the commuters and leaving them prone to
mishaps/accidents. It is further alleged that the aforesaid illegally mined/excavated soil/earth
has been sold to railways and it is prayed that the matter may be enquired into and
accordingly recovery shall be made from the accused i.e. Sh. Gurdayal S/o Chhaju Ram,
Village Kalyanpur, Post Office Haripur, Sandoli, District Solan, H.P. Further, The Hon’ble
National Green Tribunal Constituted a Joint Committee vide rder dated 19-04-2024

(Annexure-1) with the following directions:

“...4. In view of the averments in the application, Hon ble Nation Green Tribunal considered
it appropriate to have response of (1) State of Himachal Pradesh through the Chief
Secretary, State of Himachal Pradesh, (2) Director, Geological Wing, Department of
Industries, State of Himachal Pradesh, (3) Deputy Commissioner, Solan, (4) Divisional
Forest Officer, Solan, (5) Himachal Pradesh State Pollution Control Board (HPSPCB) and
(6) Sh. Gurdayal S/o Chhaju Ram, Village Kalyanpur, Post Office Haripur, Sandoli, District
Solan. Accordingly notices have been issued to all the 6 respondents requiring them to file

their reply/response within two months on 27-04-2024.”

“....6. In view of the averments made in the application, we also consider it appropriate that
a Joint Commiittee be constituted to verify the factual position and take appropriate remedial
action. Accordingly, we constitute a Joint Committee comprising of representatives of
Director, Geological Wing, Department of Industries, State of Himachal Pradesh, Member
Secretary, Himachal Pradesh State Pollution Control Board (HPSPCB), Deputy
Commissioner, Solan, Himachal Pradesh and DFO, Solan, Himachal Pradesh and direct the
same to meet within one week, undertake visits to the site, look into the grievances of the

applicant, associate the applicant and representative of the concerned project proponent,
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verify the factual position and take appropriate remedial action. The Himachal Pradesh State
Pollution Control Board (HPSPCB) will be the nodal agency for coordination and

1

compliance....’

2. Compliance of the Orders of Hon’ble National Green Tribunal:
2.1. Constitution of the Joint Committee:

In compliance to the orders of Hon’ble National Green Tribunal, a Joint Committee

comprising of the following members was constituted:

1. Sh. Divyanshu Singal, IAS, Sub Divisional Magistrate, Nalagarh (Nominated by
District Magistrate, Solan) Annexure-2.

2. Smt. Chandrika Sharma, Assistant Conservator of Forest, Solan(Nominated by
DFO, Solan) Annexure-3.

3. Sh. Mukesh Sharma, Assistant Conservator of Forest, Nalagarh (Nominated by
Deputy Conservator of Forest, Nalagarh)Annexure-4

4. Sh. Harvinder, Mining Officer, Solan (Nominated by Geologist Zone III,
Directorate of Industries, Geological Wing, HP) Annexure-5

5. Er. Abhay Gupta, Assistant Environmental Engineer, Himachal State Pollution
Control Board, Regional Office, Baddi (Nominated by Member Secretary,
Himachal State Pollution Control Board) Annexure-6

2.2. Joint inspection report:

The Sub Divisional Magistrate, Nalagarh vide letter no: NLG/SDM/Misc./2024-802-808
dated 02-05-2024 fixed the date of site visit as 03-05-2024 (Annexure-7) and accordingly,
the inspection of site was conducted by the Joint Committee on 03-05-2024 and during
inspection following were present:
1. Shri Divyanshu Singal, IAS, Sub Divisional Magistrate (SDM), Nalagarh,
2. Smt Chandrika Sharma, Assistant Conservator of Forest, Solan,
3. Sh. Mukesh Sharma, Assistant Conservator of Forest, Nalagarh.
4. Sh. Harvinder, Mining Officer, Solan,
5. Er. Abhay Gupta, Assistant Environmental Engineer, Himachal State Pollution
Control Board, Regional Office, Baddi
Along with other officials of District Administration, Mining Department and State
Pollution Control Board (SPCB) also accompanied the Joint Committee during site
visit. As per the directions of Hon’ble Court Sh. Vijay Chandel (applicant) along with

Sh. Gurdayal (project proponent) also accompanied the Joint Inspection Committee.
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2.2.1. Finding of the Joint Committee:

The following are the key findings of the Joint Committee based on the site visit and

interaction with concerned officers:

During the joint inspection applicant Sh.Vijay Chandel was requested by the SDM to
apprise the Joint Committee regarding the matter. Sh. Vijay Chandel apprised that Sh.
Gurdayal was engaged in the excavation from the roadside hillslope from road leading
from Sheetalpur to Dashomajra and soil has been used in the construction of Railway
Project i.e. Chandigarh-Baddi Rail Line Project.

Sh. Gurdayal apprised the committee members that he has obtained permission for
Mining and the site is located at Village Khol. The Mining permission dated
14.01.2023 accorded by the Deptt. of Industries is attached as Annexure-8. He further
submitted that he had not carried out the any excavation between Sheetalpur-
Dashomajra road.

During Joint Inspection, it has been observed that excavation of muck/soil has been
carried out between 30.922152°N 76.775254°E to 30.947425°N 76.760506°E
comprising of length of approximately 4 Kms along the road. The geo tagged
photographs of the site are annexed as Annexure 9.

Mining Officer apprised the committee that no permission has been granted in this
stretch for excavation of muck/soil.

So in absence of further evidence, it was difficult for the Joint Committee to come to final
conclusion who had carried out the excavation from the site in question. Hence, after
deliberation, the Joint Committee decided that since the soil/muck which has been excavated

and has purportedly been used for construction of railways, it would be appropriate to sought
information from the railway department that how much muck has been used in
laying/construction of railway project and to provide the source from which it has been
procured. The applicant was also asked to provide documentary, photographic, and video
graphic evidence in support of his complaint. Accordingly, for the requirement of above
information, following correspondences were made with the concerned authorities and

complainant:

1.  The applicant i.e. Sh. Vijay Chandel was asked to provide photographic and video
graphic evidence in order to substantiate the complaint (Annexure-10).

2. The Deputy Chief Engineer (Construction-II), Near Railway Hospital, Northern
Railway Colony, Sector-13, Chandigarh-160102 was requested to provide the
information w.r.t. quantity of muck/soil required/used for filling/laying of
Railways line in the length falling within Himachal Pradesh. (Annexure-11, 12).

3.  The Executive Engineer, HP Public Work Department was asked to quantify
estimated quantity of soil/muck excavated from the site. (Annexure-13, 14).

4.  The Assistant conservator Forest department was asked to provide information
w.r.t. loss caused to environment by damage to trees and green cover. (Annexure-
15).

5. The Mining Officer was asked to provide the action taken report w.r.t. complaint of

the applicant and details of mining leases or approvals/permissions accorded to Sh.

Page 3 of 7



8

Gurdayal S/o Chhaju Ram, Village Kalyanpur, Post Office Haripur, Sandoli,
District Solan, H.P in Nalagarh sub-division and how much material has been
excavated from the said sites along with royalty paid on account of valid M-forms

(Annexure-16, 17).

The SHO Baddi has been requested to provide the action taken report w.r.t.

complaint of the applicant (Annexure-18, 19).

2.2. Action Taken Report:

e As per report submitted by the ACF, Nalagarh, HP Forest Department vide letter no
14302 dated 09-05-2024 (Annexure-20). It has been stated that there is no

demarcated Forest/ Un-demarcated forest involved in illegal mining and mining is

only along the Sheetalpur-Dasomajra road which is a Shamlat land. It has also been

apprised that the above area is not managed by the Forest Department as per approved

plan of Nalagarh Forest Division, so no documented information is available with

Forest department regarding vegetation type, density and enumeration data of trees

etc. During the spot inspection there is no any prominent signage about exact number

of trees damage. However, in the month of November, 2023 as reported by RFO,

Baddi the incidence of uprooting/ damage of trees have been reported against 6

persons. The detail is as below:

SrNo. | Name of offender Date Amount
1. Sh. Papu S/o Sh. Chunniblal Village Shitalpur 12-11-2023 2,371/-
2. Sh. Balvir Singh S/o ShHajara Singh Village | 15-11-2023 4,247/-
Kenduwal
3. Sh. Manjeet Singh S/o Sh. Pal Chand Village | 18-11-2023 4,820/-
Kenduwal
4. Sh. Ram Kumar S/o Sh. Parkash Chand Village | 24-11-2023 3,856/-
Kenduwal
5. Sh. Ajeb Singh S/o Sh. Kapru Singh Village Kenduwal | 24-11-2023 3,856/-
6. Sh. Shyam Lal S/o Sh Ram Swroop Village Kenduwal | 24-11-2023 3,856/-
Grand Total 23,006/-

e As per report submitted by the SHO, Baddi, the Police has identified 25 instances of

illegal mining and transportation in the Sheetalpur area and imposed fines amounting

to total of Rs. 2,94,000/-Annexure-21.
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The applicant was requested to provide photographic and video graphic evidence to
substantiate the complaint. The Applicant has provided four photographs. In two
photographs excavation is being carried out (but the vehicle doesn’t have any number)
and in another two photographs photo of trucks has been provided (Annexure-22).
The photographs which have been provided are not sufficient to prove that mining has
been done by Sh. Gurdayal Singh.

The Construction Wing, Northern Railway Chandigarh has submitted the report

(Annexure-23) the detail is as under:

Permission No Date Qty in Cum
STP-3009 16-12-2022 14,782
STP-603 20-01-2023 26,730
STP-676 28-03-2023 48,460
STP-726 04-05-2023 24,502
STP-778 31-05-2023 23,814
1,38,288

Earthwork in Excavation Qty 7,221.14
Earthwork in Cutting Qty 1,18,224.42
Sr No. Name of Supplier Qty in Cum

1. Rajesh Kumar Contractor 31,992

2. Jagtar Singh Contractor 5,243

3. Karam Chand 9,696

4. Parveen Rana 5,245

5. Sandeep Enterprises 1,952

6. P S Associates 12,792

7. Bajrang Infrastructure 11,473

8. Neelkanth Construction Company 5,636

0. Rul Cup Thuluhanga 3,202

10. Gurbaksh Welding Works 3,398

11. J K Construction Co 57,111

1,47,740

Grand Total of muck/ soil gty 4,11,473
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Further, Railway Department and contractor has been asked to submit the supporting
documents w.r.t. report submitted by them to provide the legal source from where the muck
has been purchased (Annexure-24). To identify whether the source used by contractor and
sub-contractor and in case of illegal mining activity is being established Environmental
Compensation shall be imposed as per notification no STE-E(5)-2/2021 dated 18-08-2022
issued by Department of Environment, Science and Technology in view of directions passed
by Hon’ble national Green Tribunal vide order dated 23-02-2021 passed in OA No. 360/2015
titled as Nation Green Tribunal, Bar Association v/s Virender Singh for recovery of
compensation on account of damage caused to the environment and ecology due to illegal
mining (Annexure 25).

e As per report dated 15.05.2024 received from the Executive Engineer, HPPWD
Nalagarh, they have shown the inability to ascertain the quantity of the excavated
earth as the original/advance X-Section of natural surface level are not known at this
stage (Annexure-26).

e As per report dated 16.05.2024 submitted by the Mining Officer, Solan (Annexure-
27), on the basis of complaint received from Sh Vijay Chandel and Om Sharma
frequent inspection are being carried out and compliant were registered against 6 nos
tractors, 4 Nos tippers and one poclain in and around the area. Further he had
appraised that during recent inspection on dated 07-05-2024 and 08-05-2024 no
illegal mining activities were noticed. Further the permission of 49992 MT minor
mineral (Sand 29995 MT and Soil 19997 MT) was granted in favour of Sh. Gurdayal
for a period of three months 14-01-2023 to 13-04-2023 and he had lifted 20490 MT
after paying royalty amounting to Rs 16,39,200/- and other taxes. The Mining Officer
has been requested to provide the detailed reply (Annexure 28).

Meanwhile, Sh. Gurdayal submitted an affidavit dated 16-05-2024 that he had not carried out
any mining activity in this area and the applicant Vijay Chandel and Om Sharma are
blackmailing him (Annexure-29). Further the complainant/applicant also submitted an
affidavit alleging that Sh. Manjeet Singh, Village Kenduwal is engaged in the activity of
illegal mining. In this context, the complaint has been forwarded to the Mining Officer, Solan
and the Forest Department to look into the matter (Annexure 30).

Prayer:

The information received from the Applicant is not sufficient for holding that Sh. Gurdayal

was engaged in illegal mining activity at the said site. Additional information has been sought
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from the Mining Department and Railway Department to identify whether the source used by
contractor and sub-contractor engaged in construction of railway project is legal or illegal.

Hence, keeping in view the information and facts, it is concluded that illegal muck excavation
activity has been carried out in this area and for recognizing the culprits and imposing

Environmental Compensation Penalty upon them as per the notification no STE-E(5)-2/2021
dated 18-08-2022 issued by Department of Environment, Science and Technology in view of

directions passed by Hon’ble national Green Tribunal vide order dated 23-02-2021 passed in
OA No. 360/2015 titled as Nation Green Tribunal, Bar Association v/s Verinder Singh for
recovery of compensation on account of damage caused to the environment and ecology due
to illegal mining. So before finalizing the report of the Joint Committee, it is humbly
requested that extemsion of timeline up to 30/06/2024 may kindly be granted for
submission of the final report by the Joint Committee.

The Joint Committee will abide by further directions of the Hon’ble National Green Tribunal.

Nk = &K Yo @
L{> |, r\it\ e :{‘_,,,,7 %/ 15 f;

Sh Harvinder, Sh Mukesh Smt Chandrika Er. Abhay Gupta,  Sh. Divyahshu Singal,
Mining Officer, Sharma, ACF, Sharma, ACF, AEE, HPSPCB IAS, SDM, Nalagarh
Solan Nalagarh Solan
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Annexure 1

ltem No.1 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH, NEW DELHI.

(Through Physical Hearing with Hybrid V.C. Option)
Original Application No. 137/2024

Vijay Chandel ' ...Applicant
Versus

State of Himachal Pradesh & Ors. ‘ ...Respondents
Date of hearing: 19.04.2024

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: None for the applicant.

Application is reqistered based on a letter petition received by Post.

ORDER

1. Mr. Vijay Chandel has sent by post the present letter petition to this

Tribunal, which has been treated and registered as O.A. No. 137/2024.

2. The relevant part of the letter petition enumerating grievances of the

applicant is reproduced as follows:-

“X X X X

7 aifg vt g @ ot 7w fAarh G e 17 9 @ #deT 61 J Fak EER
&R = gz W d9rq g1 g3 ofiaagR wiq & areiot &1 wiA ol [ 98] W 95 [69R
S UEedl @ 5-6 Gl @ a7 47 T oifdw 2uR w3 g g @1 oy
G fa7 o T &1 Forge SRU OR} 9ew &fiusa & 7% § ofR T 3 fbaiHiey
Tew 7 g & gt & forad) wrtvl @7 st o g g T 81 Wew H Wk HE A
firct 817 & @Ry Qeer T Slufaer @re T &l faadsd UxT off W81 6 Sale ’pef qel
PT 5Y T5H B TR GIRET 5 T 8 FEl a7 I 95w W [CWR T & PR g YA
T FTEIT GSF IR el T T TG 81

s are & ok A gl 3w Tea U il e (Aard HayqR o fa &g} e ug
37 7 T a7 U1 59 TET davda &7 O [y o @@ Mgt & @ @) disal et o
TR F o $1 597 7 981 W Rea 7 o U7 [ard sy, Sl R
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O.A. No. 137/2024 Vijay Chandel Vs. State of Himachal Pradesh&
Ors.

-2

YSIch Hid 73 UgF 747 3R §9, 39 4iE [RaT 9N Hie 17 Hige o) P aad)

= §HIY Tl e T Yo T 13T R FER e FHY @i &1 iy s ok e

1@ of R o= o7 af go &1 1 S @ AR &9 3 @ 3 gl mrd Y T g Awrer

gﬁvsﬁgwmﬁwmm/@wmlﬁgﬁaﬁmaﬁg@wwﬁ
FRAE &1

HEIeT 59 T 57 SNqwefl TIarg &1} G far aif agi o7 usrst 4 gt 3o
997 95 Ug o gw@rs 3 17/ Teied a8 Maeqr 9% W dgare § ey 2 Ay
T S [ e Yy & urst &) GEsl ok Gl T @ SR & 9§ @le
Gigay T W) T SifiF Rt & #regd & grit 857 3073 faur &t a<t o1 78t 81 meley
RETrT o 45 Mgt @ied ®1 orgald 5y 7 3 sge? wig &1 ol ity 39 B ve
GBR B} AHEIT YH T TS T5IST & @ewy g &) 3o faum &) a9 geal 8 98
ST &7 1399 81 39 g7 & ofdy § Saecia @7 & 2 &E Ug Wt Fwrs RT i &)

"E1q 19 F 377 (A3 & (& Waaqe I3 1) 9 1@ 59 9/ TFT &) APT FI7 3R
599 diorw G, gl =fiF) 7 RuRt @) oay @7 s9% [ g s AR
ga U N7 T FIEE G5 B 31 o @1 WY | Heled oid 3y 1 o Gt e
1931 o7 afdr grT &4 15 & ST Repre Yaa & forar e ok fva 44 Yo7a w3
FT SHIRT F1 ofe] 1Y § 3T Revre off ferar 5o smarerna oy @ gt 5o & vow 9
T [T § it R TR g A a9 & 39 UQR IRER & Ioed T S [T AT
TIRY! HEIGT 48 ofde ok FaRclia @7 o], &9 3R [aa! orqars & gar saa? are
@Y &INgl & e g Frarg oma 4 a1 Wiy ok 9t @ W gaRl o g 38T
G @ 57 &1 7 3qwT Reva’] Reard g & &1 719/ ggiey fomar difsar &4 g
& A1 5O 59 Rirad wT aRT eRars ok S ome & arg ogrht 8T g9 3y &1
5 &TaT RIepred Jeiea [y Ha%T TRER @ gdicl, &1 Yl Hed 64 59 5IHd @1 oid
3% BRArE & A1 R 08 &1 9 Tob T 79T § o gfery ) ot e 59 Wil 8
B9 W Y BRAE & R Gy [Bym &1 gxrgT &1 7w 9 Y W1l S7E & e
TwcA & T &Y W G RETd 5T s%7a [ear 7 § forges! wia silv BRars & @i

BT AT AIRE !
X X X X
3. Prima facie the averments made in the application raise substantial

guestions relating to environment arising out of the implementation of the
enactments specified in Schedule-I to the National Green Tri.bunal Act, 2010.
4. In view of the averments in the application, we consider it appropriate
to have response of (1) State of Himachal Pradesh through the Chief
Secretary, State of Himachal Pradesh, (2) Director, Geological Wing,
Department of Industries, State of Himachal Pradesh, (3) Deputy
Commissioner, Solan, (4) Divisional Forest Officer, Solan, (5) Himachal

Pradesh State Pollution Control Board (HPSPCB) and (6) Sh. Gurdayal S/o
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O.A. No. 137/2024 Vijay Chandel Vs. State of Himachal Pradesh&
Ors..

-3-
Chhaju Ram, Village Kalyanpur, Post Office Haripur, Sandoli, District Solan,
Himachal Pradesh who stand impleaded as respondents No. 1 to 6. The

Registry is directed to prepare and attach memo of parties to the application
and issue notices to respondents No. 1 to 6 requiring them to file their
reply/_response within two months.

5. Notice be served on Sh. Gurdayal S/o Chhaju Ram, Village Kalyanpur,
Post Office Haripur, Sandoli, District Solan, Himachal Pradesh through the
Deputy Commissioner, Solan, Himachal Pradesh and for this purpose notice
issued to Sh. Gurdayal S/o Chhaju Ram, Village Kalyanpur, Post Office
Haripur, Sandoli, District Solan, Himachal Pradesh be sent to the Deputy
Commissioner, Solan, Himachal Pradesh by E-mail for getting service of the
same effected on him and sending his report in this regard.

6. In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual
position and take appropriate remedial action. Accordingly, we constitute a
Joint Committee comprising of representatives of Director, Geological Wing,
Department of Industries, State of Himachal Pradesh, Member Secretary,
Himachal Pradesh State Pollution Control Board (HPSPCB), Deputy
Commissioner, Solan, Himachal Pradesh and DFO, Solan, Himachal Pradesh
and direct the same to meet within one week, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and
representative of the concerned project proponem, verify the factual position
and take appropriate remedial action. The Himachal Pradesh State Pollution
Control Board (HPSPCB) will be the nodal agency for coordination and
compliance.

7. Factual and Action taken Report by the Joint Committee be filed by

email at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

10
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Ors.

-4-
supported PDF and not in the form of image PDF at least one week before
the date hereby fixed.

8. In case of non-compliance exemplary c‘osts may be imposed on
members of the Joint Committee and also on the nodal agency.

9. List for further consideration on 24.05.2024.

10. A copy of this order be sent to the Director, Geological Wing,
Department of Industries, State of Himachal Pradesh, Member Secretary,
Himachal Pradesh State Pollution Control Board (HPSPCB), Deputy
Commissioner, Solan, Himachal Pradesh and DFO, Solan, Himachal Pradesh

by email for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

April 1912024
f
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FAX/e-mail

Urgent Time Bound.

No. Acctts (LFA) O.A. 137/2024 (NGT)- 9 F2
OFFICE OF THE DEPUTY COMMISSIONER
SOLAN, DISTRICT SOLAN, HIMACHAL PRADESH.

®: 01792-220757, =: dc-sol-hp@nic.in

Dated: Solan-173212  the 3o} April, 2024.

To .
The Sub-Divisional Magistrate
Nalagarh, District Solan, H.P.

Subject: NOTICE & letter in Original Application No., 137/2024
titled “Vijay Chandel Vs State of H.P, & Ors”, reg.

Sir,

I am to invite your kind attention towards the order dated
19.04.2024 passed by the Hon'ble NGT in Original Application No. 137/2024 titled
“Vijay Chandel Vs State of H.P. & Ors”.

In this regard, the Hon'ble NGT vide its order dated 19.04.2024
has constituted a Joint Committee comprising of representative of Director, Geological
Wing, Department of Industries, State of Himachal Pradesh, Member Secretary,
Himachal Pradesh State Pollution Control Board (HPSPCB), Deputy Commissioner,
Solan, Himachal Pradesh and DFO Solan, Himachal Pradesh, and directed the same
to meet within one week undertaken visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concemned project
proponent, verify the factual position and take appropriate remedial action. The
Himachal Pradesh State. Pollution Control Board (HPSPCB) will be the nodal agency
for the coordination and compliance. The case list for ﬁ,mher consideration on
24.05,2024.

H

In view of the above, you are, directed to represent this office
for this purpose and submit Joint Inspection, factual and action taken report as
per Hon'ble NGT order, so that the same could be apprised to the Hon’ble NGT as

well as State Pollution Control Board for further necessary action in this rega.rd
Yours faithfully

L

Manmohan Sharma, IAS
Deputy Commissioner
Solan, Distrig/Solan, HP.
Endst. No. As above. )
Copy is forwarded to the following for information and necessary action.-
The Director, Geological Wing, Department of Industries, State of HP.
The Member Secretary HPSPCB, Phase-III, New Shimla-171009
The Divisional Forest Officer, Solan, District Solan, HP.
The Regional Officer, HP State Pollution Control Board, Baddi, District Solan
with the direction to take up the matter with the SDM Nalagarh for fixation
of suitable date of Joint Inspection and send compﬂed report to the quarter

concerned under intimation to this office.
. - - Deputy &kmlssibner

Solan, District Solan, HP.

BN~
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Annexure 3

No. 65 % IcC
H.P. Forst Department,

Dated Solan the, 2~S> Qe y{{

Fiom: - Divisional Forest Officer,
Solan Forest Division Solan

To,
Er. Abhay Gupta,
Assistant Environmental Engineer
HPSPCB Baddi, Distt. Solan, HP.

Subject:- 0.4, No. 137/2024 titled Vijay Chandel v. H.P, & ors. Before
Hon’ble NGT.,

Sir,
N o o Kindly refer to your office letter No. HPPCB/RO Baddi/Court OA
No. 137/2024/2024 206-209 dated 30.04.2028 on the subject cited above,

» In this regard, it is informed that Assistant Conservator of Forest
Solan (ACF) O/o Divisional Forest Officer Solan has been nominated as representative-of DFO
Solan for Joint Committee constituted as per order dated 19.04.2024 of NGT., Principal Branch
New Delhi. '

You are therefore, requested to kindly intimate the date of meeting
and inspection in this regard please.

Yours faithfully

(HK. gé@mvs

Divisional Forest Officer, }

Sclan Forest Division, Solan {—/
Endst. No. é’ g ?‘“57[ ﬁf dated Solan, the ‘>{§7u{ u/gr"?t\
I Copy is forwarded to Member Secretary, HPSPCB Shimla w.r.t. his office letter
No. HPPCB/LB/OA No, 137/2024 943-46 dated 29.4.2024 for information please.
2 Copy is forwarded to Deputy Commisioner, Solan for information and necessary
action please.

3 Copy is forwarded to C.F. Solan for information and necessary action please.

(HLK. Guggﬂ‘ﬂ/s /)

Divisional Forest Officer,
Solan Forest Division, Solan

V\’

ik
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Annexure 4

3 NL(.V%{F; & 1:.3{.324-FQ&L:’»{«E}FCJ’D’Z’{&SY CEGLE S0lan b
HP Forest Department
Nalagarh Forest Division
Phe01795-223124
. : Bead-fordivaa - ey s
Dy, Canseryaior or Fopes

Y

The Member Secretary,
. HP State Pollution Control Bowrd,
Him Parivesh, Fhase~111, New Shimia
H.P-171000
Dated Nalagarly, the
) Subject: 0.A. No, 13//2024 titled \"iiav Chandel v. State of FLP. & ors, Before

Hon'ble NG

Sir,

Kindly refer to your letler No, HPPCB/L i&f’{)ﬂ Mo, 127/2024/943-98 dated
26.04.2024 addressed Deputy Commissioner, Selan, Disteict Solun, HLP. and vopy thevefore
endorsed tg this office on the subject cited above,

2 The Assistant Conservator of Forests, Najagarh s hereby nominsted as
dagarle contitsted in

member of joint inspection committee as vepresentative of DFQ N
compliance of Hon'ble NGT vide erder dated 19/0g/200q in 00A o, 137/2024 titled Vijay
Chandel, State oF HLP. &ors,

Yours faithlully,

Staator of Forasts,
53 orast Jivision
F ik i v

5
Copy for information and further necessary action v fprwarded Lo
1) Assistant Environmental Eogineer, Regional Office, Baddi watto lelter Mo au6-209
dated 30:04.2024.
i} HPSPCB, Baddi. Assistant Conservidor of Forests, Nok
the jeint inspection of the date fised by the Chain s
complianee.

it He is divected to attend
{ the commitiee und repon

' S/
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Annexure 5

Most Urgent
Court Matter

No.Udyog-Bhu(Khani-4)Laghu-370/2024- Foi
Governmient of Himachal Pradesh. v S
" Directorate of Industries, '
“Geological Wing” :
Dated; Shimlal71009, - —& e 2024,
To

The Mining Officer, Solan,
Distt. Solan,
Himachal Pradesh.

Subject:- " Original Application No. 137/ 2024 titled as Vijay
: Chandel V/s State of Himachal Pradesh & Ors.

o Please find enclosed herewith a photocopy of order dated
19.04.2024 passed by Hon’ble National Green Tribunal in Original Application No.
137/2024 titled as Vijay Chandel, V/s State of Himachal Pradesh, which is
received from the Consul’taﬁt (Judiéial‘) N.G.T )(P.B) New Delhi through smﬁqi}:

| | Accordingly, as pef the order of the Hon’ble National Green
Tribunal, you are hereby nominated as representation. of Director of Industries,

Himachal Pradesh of the committee forward by Hon’ble National Green Tribunal.

Please treat it as most urgent being Court matier.

AN
o
Geologit (Zone-11I)
Himacha! Pradesh

Endst. No. Asgbove. 7o ' Dated :of —$- 2024

Copy to The Assistant Environmental Engineer, HPSPCRB, Baddi, Distt. Solan,

Himachal Pradesh for information please

f\ 40, v
Geolo\gist/(Zone—HD

Himachal Pradesh
\

15
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O( & | | Annexure 6
i TE P NTROL. ARD
‘Him Parivesh, Phase-1I1, New Shimla (H.P.) 171009
No. HPPCB/LB/ OA No 13772024 (} (4
. R Dated:- '
To A I “

The Deputy Commissioner, Solar
District Solan, H.P. olan,

Subject: 0.A. No. 137/2024 titled
grs before Hon’ble NGT.
i1,

Vijay Chandel v. State of H.P, &

\‘ Please refer to order dated 19/04/2024 passed by Hon’ble NGT
n ‘-the above cited matter wherein it is alleged that five to six JCB
‘ma;‘hines and a dozen of Tippers are ecngaged in ilegal
‘nlining/excavatiO'n of soil/earth & uprooting of trees due to which
- Sheetalpur Road has been damaged causing inconvenience to the
eommuters and leaving them prone to mishaps/accidents. It is further
alleged that the aforesaid illegally mined/excavated soil/earth has been
sold to railways and it is ptrayed that the matter may be enquired into
and accordingly recovery shall be made from the accused i.e. Sh.
Gurdayal S/0 Chhaju Ram, Village Kalyanpur, Post Office Haripur
Sandoli, District Solan, H.P. ,
In this matter, the Hon'ble NGT vide order dated 19/04/2024
‘has issued notice to the respondents for response and in addition, has
passed following directions:- o

“...6. In view of the averments made in the application, we also
consider it appropriate that a Joint Committee be constituted to verify
" the factual position and take appropriate remedial action. Accordingly,
we coristitute a Joint Committee comprising of representatives of
Director, Geological Wing, Department of Industries, State of Himachal
Pradesh, Member Secretary, Himachal Pradesh State Pollution Control
Board (HPSPCB), Deputy Commissioner, Solan, Himachal Pmafesﬁ and
DFO, Solan, Himachal Pradesh and direct the same 10 {”‘39‘3 within one
week, undertake visits to the site, look into tht? grievances of *thg
applicant, associate the applicant and reprejzs‘enmtzve of the cgnger{ft !
project proponent, verify the factual position and‘ take app:;ogm e
remedial action. The Himachal Pradesh State Pjollut;zon Control Boa
(HPSPCB) will be the nodal agency for coordination and gomphance.

16
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| 7. Factual and Action taken Report by the Joint Committee be
ﬁleq‘ by emaii qt Judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR supported PDF and not in the form of Image PDF

at least.one week before the date hereby fixed,
8. In case of non-compliance exemplary costs may be imposed

on members of the Joint Committee and also on the nodal agency
‘ 9._‘L1‘st for further consideration on 24.05.2024...”

.} In view of the above directions, you are kindly requested
to fix an early date for the joint inspection of the area within one week
and nominate your representatives for the joint inspection to ascertain
the facts & for taking action as per violations found. In this matter, Sh.
‘Abhay Gupta, Assistant Environmental Engineer, Regional Office,
HPSPCB, Baddi (Mob. No. +891 9418500327, E-mail
pcbrobaddil@gmail.com) shall associate as representative & Nodal
Officer on behalf of HPSPCB. The Joint Factual and Action Taken
Report by the aforesaid commxttee may be submitted well within

stipulated time.
Please treat this most urgeut being time bound court

matter-.
(Encl: As above) '
| Sincerely,
Signed by
Anil Joshi
Abetd: PSR20TA KR! 130
Member Secretary,
HPSPCB, Shimla.
Copy to:-

1. The Director, Geological Wing, Department of industries, Udyog Bhawan
Bemloe, Shimla-01: with request to nominate you representativefor the joint
inspection and follow up action with the Nodal Officer.

2. Divisional Forest Officer, Solan, Solan Forest Circle, District Solan: with
request to nominate you represani'ative for the joint ingpection and foilow up
action with the Nodal Officer.

3. Sh. Abhay Gupta, Assistant Environmental Engineer, Regional Office,
'HPSPCB, Baddi. He is directed to assodiate as representative of HPSPCB
and shall be “Nodal Officer” in this matter. Any remedial/regulatory action

?éduire’d by HPSPCB, Mining wing of Industries Department, Forest
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‘Department & other state administration departments shall be taken &
reflected in the joint report. Please coordinate/follow up with the members of
the joint committee and submit report within time, as directed by Hon'ble
NGT.

,.sd-
Anil Joshi, (IFS)
@\ [ Member Secretary,

HPSPCB, Shimla.

18
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Annexure 7

No.: NLG/SDM/Misc.2024- 072 - © 08
Office of Sub-Divisional Officer (C),
Nalagarh, Distt. Solan (H.p).

Email ID: sdmnalagarh solan@gmail.com.
Nalagarh  Dated: - 02/05/2024

To
1. The Sub-Divisional Officer,
HP State Pollution Control Board, Baddi.
2. The Mining Officer, Solan.
3. The ACF, Solan
4. The ACF, Nalagarh

Subject: . Notice & letter in Original Application No. 137/2024 titled as
“Vijay Chandel Vs State of HP & Ors.” reg.

Sir,
This is in compliance to the letter No. Acctts (LFA) O.A. 137/2024
(NGT)-272 dated 30-04-2024 received from the Deputy Commissioner, Solan, District Solan

(H.P.) on the subject cited above. _
In this connection, a joint inspection has been fixed by the

undersigried on dated 03-05-2024 at 04:00 PM to inspect the site at village Sheetalpur of Tehsil
Baddi. You are, therefore, requested to ensure your presence on the aforesaid place, date and

time.,
You ->:inithfu.lly,
Encl: as above Sub-Divisionial OffiCer (C),
Nalagarh, ’Bjstréc}Soian (H.P).
Endst, No. & Date: as above 2 J}

Copy forwarded to the following: | |
pl}f The Tehsildar Baddi with request to deliver the letter on below persons through field

agency under proper receipt and submit report to this office well bef9re the fixed date and
time and ensure to be present at spot alongwith revenue field staff fxt con‘cerngd area.

Sh. Gurdayal S/o Sh. Chhaju Ram r/o village Kalyanpur, P.O. Haripur Sandgh, Tehsil
Baddi, District Solan (H.P.) with request to be present at the spot on aforesaid place, date

3 g;ms%ay Chandel S/o Sh. Dasaundhi Ram r/o Malpur, Tehsil Bac{di, District Solan
. (H:PJ' with request to be present at the spot on aforesaid place, d{z}t% & time.,
e

Sub-Divisional|Officer (C),
Nalagarh, Digtr otd%gian (H.P).
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Annexure 8

12, e

. ) i : Loy fom
No. Udyop ~Bhu{Khani-4)Laghy- 1032002 } =t |-pue %

Government of Himachal Pradesh,
Department of Industries,
“Geological Wing"

LIS '

w T w M

Dated, Shimla~-171009, the IS i)
Order

-Whereas, Sh. Gurdayal Singh $/0  Sh, Chihaju Ram,
Village Kalyanpur P.O. & Tehsil Baddi, Distt. Solan, H.P. has requested to accord
the permission to sell the raw material generated during the plot development for
construction of leveling of land over Khasra No. 466, 468 and 469 measuring 13-17
bighas, falling in mauza Khol, Tehsil Baddi, Distt. Solan H.P
Whereas, the proposal was sent to Mining Officer,
Solan to conduct the joint inspection to verify genuineness of activities and
quantification of the material generated during the above said activity through
the Joint Inspection Committee as per the provisions contained in the Rule-33 of
the Himachal Pradesh Minor Minerals (Concession) and Minerals {Prevention of
Illegal Mining, Transportation and Storage) Rules, 2015. The said Committee
- physically verified/assessed the stock to the tune of 49992 M.T (Sand 29995 M.T &
Soil 19987 M.T] of useable minor mineral i.e sand and soil which was stacked at
the site.
Hence, on the basis of recommendations of the Joing
Inspection Committee, you are hereby authorized to issue permission to sell the
useable minor mineral i.e sand and soil and the excavated mineral which has been
stacked on the site calculated by the Assistant Engineer, HPPWD to the tune of
49992 M.T (Sand 29995 M.T & Soil 19997 M.T} for a period of 3 months or till the
material is exhausted, whichever is earlier in favour of Sh. Gurdayal Singh 8/0 Sh.
Chhaju Ram, Village Kalyanpur P.O. & Tehsil Baddi, Distt. Solan, H.P. under Rule-

33 of the ibid rule, subject to the following conditious:-

1. You shall ensure that prior to {ssuance of permission against this order all
statutory requirements/clearance/NOC, if any required from the concerned
departments/agencies  wat.  the above  project - activities  are
complied/obtained by the project proponent.

THe permission holder shall use the above mentioned material which 18

stacked at site,

Scanned with CamScanner
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That transportati
Jortation of raw i
t0 6.00 AM. material should be prohibited between 8.00 PM

That the permissi
ont holder R
ottside the State. r should not be allowed to sell the raw material

The ab VE S 2ot

aci:ivitvo f permission :shall not construed to be license to carry out mining

issued ? COnt’ravenuon to all prevailing Rule/regulation and is being
enly to dispose of already stacked mineral under Rule-33.

Tha§ !at 'any stage, if the permission holder is found guilty of misusing the
permission, the same shall be withdrawn immediately.

In case the permission holder is found indulged in illegal mining activities,
the said permission may be suspended immediately followed by

initiating
legal action against permission holder as per existing provision.
Aﬁniug Officer, o
'_v/{SQIarx, Distt. Solan, H.P. ' x\,,,.—»/
Director of Industries,
Q ?03 Himachal Pradesh. o .
Endst:No. Udyog-Bhu(Khani-4) Laghu-103-2022 - dated /2, —o/—-2023
Copy to the following for information & necessary action:-
L. The Tehsildar, Baddi, Distt. Solan, H.P. w.r.t. joint inspection report dated
27.12.2022.
2. The Assistant Engineer, HP.P.W.D, Sub-Division, Solan, Tehsil Baddi, Distt.
Solan, H.P. w.r.t. Joint inspection report dated 27.12.2022 ‘
3. Sh. Gurdayal Singh S/o Sh. Chhaju Ram, Village Kalyanpur P.O. & Tehsil
Baddi, Distt. Solan, H.P. for information.
4, Guard file.

=
s\/f: e

Director of Industries,
Himachal Pradesh. G

Scanned with CamScanner
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Udyog/ SLN/ MM/ Land Dev./Gurdayal Singh/2022- ] %57 1 — } G o
O/o the Distt, Mining officer, Solan T
Distt, Solan, H.P,

Dated Solan the "1 3«5 January, 2023

To

Shri Gurdayal Singh,

S/o Shri Chhaju Ram,

Village Kalyanpur,

P.O. & Tehsil Baddi, District Solan (H.P.)

Subject: - Begarding issuance of permission to lift/ sell the raw material which
Is generated during the plot development for construction of
leveling of land.

Sir,

This is with reference to the order No. Udyog-Bhu(Khani-4) Laghu-
103-2022-8803 dated 13.01.2023 from the Ofo Geologist (Zone-ill), Himachal Pradesh
on the subject cited above vide which you are permitted to lift/ sell the minor mineral i.e.
sand and soil generated during the plot development for construction of leveling of land
comprising over Khasra No. 466, 468 and 469 measuring 13-17 bighas situated in
mauza Khol, Tehsil Baddi, District Solan (H.P.).

In this regard you are hereby permitted to lift/ sell 49892, M.T. of
minor mineral (Sand 29995 M.T. and Soil 19997 M.T.) generated during construction of
leveling of land for the period of three months with the following conditions:-

1. That you will deposit the royalty in advance.

© 2. That the permission is valid for the period of three months or till the permitted
quantity of minor mineral is exhausted whichever is earlier.

3. That transportation of raw material is prohibited between 8.00 PM to 6.00 AM.

4. That you will only lift the materlal stacked at site and not indulge in any fresh
excavation/ illegal mining or illegal procurement of material from any other
source.

That you will properly maintain the record of lifted material.
6. That at any stage if you are found guilty of misusing the permission the said
permission will be withdrawn '

@

(Dineshr}:t??‘r:af)
MeAssistant Geologist-cums
Mining Officer, Solan
District Solan, H.P.
Endst. No. As above Dated '
Copy forwarded to:- , ‘
p’iy. Geologist (Zone-lll), Himachal Pradesh w.ri. order No. Udyog-Bhu(Khani-4)
Laghu-103-2022-0903 dated 13.01.2023 for information please. ’
2. Mining Inspector, Nalagarh with the directions to visit the site from time to time for
checking of record and to ensure that no further extraction co&xld take place.

L w,,

\}L‘M’Lﬁf
{Dinesh Kumar) ‘

N Assistant Geologist-curn-
Mining Officer, Solan
District Solan, H.P.

Scanned with CamScanner
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Geo tagged photographs showing excavation work
carried along Sheetalpur-Dashomajra road

i) GPS Map Camera oy e S SRFTLON, R 3 6ps Map Camera

Baddi, Himachal Pradesh, India "f .l}‘i'\ : Baddi, Himachal Pradesh, India
/< % Unnamed Road, Baddi, Himachal Pradesh 174103, India - 4 / ; Unnamed Road, Baddi, Himachal Pradesh 174103, India
/8 Lat30922152° ‘”’\ i,/ = |at 30.922158°
& Long 76.775254° 2y % \" Long 76.775264°
03/05/24 04:21 PM GMT +05:30 ¢ Google

+05:30

B R R T
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Geo tagged photographs showing excavation work i

carried along Sheetalpur-Dashomajra road

H GPS Map Camera *

Baddi, Himachal Pradesh, India X 2 ’? "8 Baddi, Himachal Pradesh, India

Unnamed Road, Baddi, Himachal Pradesh 174103, India 3 - B ‘ Unnamed Road, Baddi, Himachal Pradesh 174103, India
Lat 30.923033° - i L 5 0 Lat 30.923043°
Long 76.774669° - AN , Long 76.774686°
¥ 03/05/24 04:38 PM GMT +05:30 * c % ] 03105124 04:41 PMGMT +05:30

TRz
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Geo tagged photographs showing excavation work N

carried along Sheetalpur-Dashomajra road

\ & % g
‘ Baddi, Himachal Pradesh, India
;3 Unnamed Road, Baddi, Himachal Pradesh 174103, India
- o Lat 30.922172°
W Long 76.775653° Y N\ # Long 76775457°
B 03/05/24 03:04 PM GMT +05:30 OB 03:04 PM GMT +05:30
- - s o e 4 : - = p i .
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Geo tagged photographs showing excavation work N

carried along Sheetalpur-Dashomajra road

5%

S s
el N g
{4 GPS Map o

9 re \‘ Baddi, Himachal Pradesh, India ! e '3 g | Baddi, Himachal Pradesh, India
M Unnamed Road, Baddi, Himachal Pradesh 174103, India 3 f . ) ; Unnamed Road, Baddi, Himachal Pradesh 174103, India
% Lat 30.922204° Y Lat 30.922168°
N Long 76.775163°
/24 03:04 PM GMT +05:30
BN IR BTN
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Geo tagged photographs showing excavation work
carried along Sheetalpur-Dashomajra road

s Baddi, Himachal Pradesh, India
;’E Unnamed Road, Baddi, Himachal Pradesh 174103, India
Lat 30.922417°
Long 76.774287°
03/05/24 03:07 PM GMT +05:30

=

N GPS Map Camera §

Solan, Himachal Pradesh, India

‘ § Unnamed Road, Himachal Pradesh 174103, India

Lat 30.923987°

Long 76.774413°

>

03/05/24 03:10 PM GMT +05:30

e
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Geo tagged photographs showing excavation work N

carried along Sheetalpur-Dashomajra road

; e
: Solan, Himachal Pradesh, India . ) B Solan, Himachal Pradesh, India
Unnamed Road, Himachal Pradesh 174103, India B L LB Unnamed Road, Himachal Pradesh 174103, India
Lat 30.924201° i ; i 8 Lat 30.925273°
Long 76.774004° N W Long 76.773264°
! 03/05/24 03:11 PM GMT +05:30 'S Z A% 03/05/24 03:12 PM GMT +05:30

sl RGN
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Geo tagged photographs showing excavation work N

carried along Sheetalpur-Dashomajra road

5+ AMGPSMap Camera "

§ Solan, Himachal Pradesh, India o # Solan, Himachal Pradesh, India
Unnamed Road, Himachal Pradesh 174103, India ; ', P l? Unnamed Road, Himachal Pradesh 174103, India
Lat 30.925268° , 7 AV Q Lat 30.926875°
Long 76.77326° g Long 76.772862°
03/05/24 03:12 PM GMT +05:30 03/05/24 03 13 PM GMT +05:30
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Geo tagged photographs showing excavation work N

carried along Sheetalpur-Dashomajra road

S =

ap Camera |4

Solan, Himachal Pradesh, India
Unnamed Road, Himachal Pradesh 174103, India » g = Unnamed Road, Himachal Pradesh 174103, India
Lat 30.926833° ] : + Lat 30.935504°
Long 76.772874° = . ! Long 76.769081°

& 03/05/24 03:113PM G . B = 03/05/24 03:20 PM GMT +05:30
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Geo tagged photographs showing excavation work

carried along Sheetalpur-Dashomajra road

31

8 Solan, Himachal Pradesh, India Kainduwala, Himachal Pradesh, India

: Unnamed Road, Himachal Pradesh 174103, India . 1 :"_ WQP9+HHX, Kainduwala, Himachal Pradesh 174103, India
Lat 30.937071° - g

' Lat 30.935818°
L 7.8 Long 76.768701°

: Long 76.76878°
03/05/24 03:21 PM GMT +05:30 * 03/05/24 03:20 PM GMT +05:30
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Geo tagged photographs showing excavation work

carried along Sheetalpur-Dashomajra road

Kainduwala, Himachal Pradesh, India
B WQP9+HHX, Kainduwala, Himachal Pradesh 174103, India
Lat 30.935818°

Long 76.76878° = % LU Long 76.767166°
03/05/24 03:20 PM GMT +05:30 . F \LQ8 03/05/24 03:22 PM GMT +05:30

Solan, Himachal Pradesh, India

Unnamed Road, Himachal Pradesh 174103, India
Lat 30.93972°

TN )

Ve
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Geo tagged photographs showing excavation work

carried along Sheetalpur-Dashomajra road

33

Solan, Himachal Pradesh, India

Solan, Himachal Pradesh, India
“ Unnamed Road, Himachal Pradesh 174103, India

. ‘ Unnamed Road, Himachal Pradesh 174103, India
“1 Lat 30.939791° > ] : Lat 30.939823°
'3 Long 76.767104°

= B _ Long 76.767066°
Q5 03/05/24 03:22 PM GMT +05:30 ‘ 03/05/24 03:22 PM GMT +05:30

T Ss iy =
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ELP.STSTE POLLUTION CONTROL BOARD,  /nnexure 10
! Regional Oflice “BIMUDA COMPLEXY Phase-1, Baddi
e Tebisil Baddi Distt. Solan (HP) Phone-01795-245374
No. HPPCB/RO Baddi/Court Case (OA No. 137/2624)/2024 Dated:- /[ 3,
Te ’j‘;{;w 32
ﬁb}i’f ay CUhandet,
o Sh Pasodt Bam,

Village Malpur, Baddl HLP

{Contact Number UB16626000
Subject: QA No. 13772024 dtled Vijay Chandel vis State of H.P. &ors. before

Hon'ble NGT,
Sir,

This s in reference to Head Gifice letter number HPPCB/LB/OA No.
V3TI2024/943-46 dated 29-04-2024 regarding the orders nassed by Hon'ble RGT in O.A, No,
137720624 ided Vijay Chandel v. State of FLP. & ors,

Accordingly, t%z«: site was inspecied by Joint Committee on 03-05-2024 and
during inspection, allegation has been made by vou that Sh Gurdyal had carried out
excavation between Sheetalpur Dashomajm road and the same has been denied by the latter
who apprised the committee members that be has ohtaived the permission from the Mining
Department for the site located at Viliage Khoio You hud submitted that you have
photographic and video graphic evidence to substantinte the same,

In this context, during Jomnt Inspection you were reguested 1o provide the
photographs but till date same are not provided. The case has been listed on 24-05-2024 and
it has been directed to file the reply before one week .. 16-05-2024. So, you are once again
requested  to kindly provide the photographs by 10-05-2024 through  mail 1o
pebrobaddl L email com so that report could be filed before Hon Ble NGT accordingly.

Yours faitbfuiiyy

%

r. Abha @

{Er. Abhay bnp{ %

Nodal Officer-cum-Assisiant Environmental Engineer,
HPSRCB Baddi.

fe
Copy 10
The Sub Divisional Magistratz for informetion please.

.
(Er. Abhay Gupta),
Assiszant Environmental Engineer,
HPSPCB Baddt

34



39

H.P. STATE POLLUTION CONTROL BOARD,
Regional Office “HIMUDA COMPLEX” Phase-1, Baddi
Tebsil Baddi, Dist. Solan (HP) Phone-01795.245374

No. HPPCB/RO Baddi/Court Case (OA No. 137/2024)/2024 b is
4

e b/
The &pm}f Chidef Ef{rzgigwg:f i C:,m.»;;mgiisr;f:«‘;%}.

Subject: LA No. 1372024 titled Vijay Chandel v/s State of H.P. & ors. before Hon'ble NGT.
Sir,

This s in reference 10 Heud Office leter numbet HPPCBALB/QOA No. 13772024/043-46
dated 29-04-2024 regarding the orders passed by Hon'ble NGT in O.A. No. 13772024 titled Vijay Chandel
vi5 State of HUP. & ors (Copy anached). Wherein 1 is alleged that five 10 six JCB machines and a dozen of
Tippers are engaged in iHegal mm‘em’ﬁw‘ vatton of soiffearth & uprooting of trees due to which Sheetalpur
Road has been damaged causing iwenvenience (o i§ ¢ conmmpiers and  leaving themy prone 1o
mishaps/accidents. Itds further :ﬁm;ui that the sforesaid ilegally mined/excavated soilfearth has been sold
to raibways and s praved diat the matter may he o r.é wired 0o ang accordingly recovery shall be made
from the aceused ie. Sh. Gurdayal S/ Chhaju Rum, Vilinge Kalyanpur, Post Office Haripur, Sandoli,
Distreier Solan, HP

in this matter, the Hoable NGT vide wrder dated 1940472024 has issued notice to the
F‘t&%&‘ldﬁm& for response and in sddizion, has passed following directions:-

®end® view Of the gvermens mode In the appi

ther o Jotm Conumitter be constivated o verify the faciuad positior and wibe appropriote remedicd action.
Acvordingly, we constitte @ Joing Comminies comprising of represeniatives of Direcror, Geological Wing,
Bepartment of dusiries, Store of Himocha! Pradesh, Member Seevewry, Himachal Pradesh Swmae
Pothuion Control Board (HPSPCRI, Depury Comprissioner, Solpn, Himachal Pradesh and DFQ. Selan,
Himuchal Prodest ond divect the same [0 meet within one week, underioke vishis o the sire, look into the
grievances of the appifcant, associaty the applivany and representative of she concerved project propoent,
verify the factuad pogition and ke approprice vemedial aevien, _

Aocordingly, the site was nspeaed by Joit Commitiee on 33-05.2024 and during
inspection it has been observed that the excavation s been Carvied out in the ares causing the damage o
the environment. Since. the soilimuck has been allegad 10 be sold for use in Railways construction in
Baddi areq, the conmmitiee dwmeﬁi it appropriae 1o seek dewdls from the Ratbways department regarding
the guantity of muckssoll requiredused for filling/luving of Raibways line in the length falling within
Himachal Pradesh,

The case bas been Hsted op 24-03-2024 and it has been directed o file the reply before
one week Lo, 16052024, Therefore, vou are requested to kindly provide the detuils wortlength of milway
project falling in Himachal Pradesh and guaetity of muock/soil reguired for fitling purpose/laying of railway
fine. You are further requesied to provide the complete dewils 1 his regard as to how much muck/soil has
already been purchased by the Contractor along sith I source of procurement sud how much actual
filling of muckisoi] has béen done on the site since inception of project and submit the report by 10-05-
2024 by hard copy and e-mail to pehrobaddil @gmail.com please.

aiion, we also consider it appropriate

Yours faath%‘u%’gn

{Er. A& g uﬁtﬁ‘)

Nagdal Officescum- Asstgan Bavieonmental Engineer,
HPSPCB Badds
B

Enck As above

Copy o - ) ,
The Sub Divisions! Magistrate Tor information plense,

(Eri@i}hay Gupra),
Assistant Environmentsl Engineer, HPSPCB, Baddi.
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Annexure 12
HP.STATE POLL %?’2“{{}‘% CONTROL BOARD, Reminder-
Regional Office “HIMUDA COMPLEX” Phase-1, Baddi
Tehsil Baddi, Distt. :s»:;%m %ﬁ?} Phope-11795.245374

WIS . » N e
No. HFPCB/RO BaddVConrt Case {04 Neo. 13772824 }izﬁ.’é :3 5404 ,ﬁg’ ;1 Bateds- 4y }’f ‘;% J{;f
To
,/T/;a Dreputy Chiet Enginesr (Consraction
Near Railway Hospital, Northers Railag
Secoer-13, Chass rh- P SOT0T 1,
Subject: G4, Ko, 337/2024 titied Vijay Chandel v/5 State of HP. & ors before Hon'ble NGT,
Sir,

This is in continuation o thiy office felter no. 230-31 dated 07-03.2024 regarding the
arders passed by Hon'ble BOT in QLA Noo 1372024 diled Viay Chandel vis State of HP. & ors

Whereln it is allezed tat five o six ICB muchines and 2 doven of Tippers are engaged in illegal

g

goof wees g b Sheatsipur Road has been damaged

miningfexcavation of soileanh & wproomn

causing inconventenve © the COMMIRITETS @ and leaving the

prose to misheps/aceidents. It is Turther alleged
that the aforesaid Hegelly minedfexcavated soilfenrth bas bean sold w ralbways and it is prayed that the
mater may be enquired into and accordingly recovery shall be made from the accused te. Sh. Gurdayal
8o Chhaju Ram, ¥Village Kalvanpuor, Post Office Haripur, Sandoll, Disirict Solan, HLP,

I this matter, vou were reguestied 1o kindly provide the deils word length of railway

project falling fe Himschal Pradesh angd suandity of mouck/soll required for Biling purpose/laying of raibway

re

liae, You are further requested (o provide the zomplete detaiis in this regard as 1o how much muck/soil has

already been purchased by the Contracior along with its source of procurement and bow much actual
fitling of muckssoi] has been done on the siie since inveption of project and submit the report by 10-05-
2024 by herd copy and e~-mail 1o pebrobaddi | @grmall.com but 9l date no reply has been received in this

office,

ENCe YOI 45 6TCE Egaln reauested w Rindly orovide the requisite detadl by return e-madl

by today so that report can be filed before Hop bie Naton Green Tribung

Yours § /yim

(Er. AbRYY anﬁxé
Modat Officer-cum-Assistant Bovironmeptal Engineer,
WHSPOR Baddi
Copy

The Sub Divistosa!l Magisirawe for infor

|
{Er. Abhay Gupta,
Assistant Environments! Engincer, HPSPCB, Baddt.
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H.P. STATE POLLUTION CONTROL BOARD,
Regional Office “HIMUDA COMPLEX” Phase-1, Baddi
. TFebsil Baddi Dight. Solan (8P ?hww»f}i%’??}:svléﬁﬁe&

%ﬂéh@”’:%
o. HPPCB/RO BaddyCourt Case (OA No. 137/2024)/2024 52425 Dateds- 7/
¢ #
To
8¢ Executive En gineer,
. HPPWD Nalagarh. Disu Scien, HP,
{ee-nab-hpignicing
Subject: AL No, 13772024 Gtled Vijay Chandel v/s State of 3.2 & ors. before Hon'ble
NGT.
Sir,

Thig i in reference wo Head Office otter number HPPCB/LB/OA No. 137/2024/943-
46 dated 29-04-2004 yegardimyg the orders passed by Hon'ble NCGT in O.A. No. 13772024 titled Vijay
Chandel v/s State of BLP. & ors (Copy sttacheds. Wherein it is allesed that five 10 six JOB machines
aned @ dozen of Tippers are engaged in ilegal mini ﬂ; xeavigion of soilfeanth & u;:motmg of trees due
to which Sheetalpar Road has beon dumeged cpusing tnconvenience 10 the commuters and leaving
themn prone to mishapsfaccidents, It is turther ulle g,,@* ?2‘2;;2' the aforesaid illegally minedfexcavated
soilfearth has been sold to ruilways and s graved that the matter may be enquired into and
accordingly recovery shall be made from the accused Le. Sh Gurdayal S/o Chhaju Ram, Village
Kalyanpur, Post Office Haripur, Sandell, District Solan, H P

In this matior, the Hondle NGT vide order dated 19/44/2024 has ssued notice 1o the
respondents for i‘ﬁ“»?m‘.é\iz and i addition, has passed following directions:-

wdtr View of the avermping made {7 die applicetion, we alio vonsider It appropriate
thar o Joint Compines be comstinged 1o verify the foonud position and take apprepriare remedial

action. Accovdingly, we vonstitze a .?cs;‘;zs Conynities zwzlz;?vm;zg af representatives of Direcror,
Genlogical Wing, Department of lndusivies, State of Himachal Pradesh, Member Secretary, Himachal
Pradesk State Poifution Control Board (HPSPCEY. Depury Conpunissioner, Solan, Himachal Pradesh
artd DFO, Solan, Himachal Predesh vnd direct the same 1o weer within ony week, undertake visits to
the site, look into the grievances (;f the applicans, essoviare the applicant and representative af the
concerned project proponent, verife the factual position and take gppropriaie remedial action..

Accordingly, the site was inspected by the Jolnt Committee on 03-03-2024 and during
inspection it has been observed tha the excavation hos been carried out in the area causing damage to
the environment. For the purpose of evaluation, the comminee has deemed it fit 1o seek report from
Public Works Department regarding estimated quan z»‘i‘*; of sotbmuck excavated from the site.

The case has been listed on 24-05-2024 aad it has been divected to file the reply
before one week Le. 16-05-2024. Therefore. you are reguesied o kindly assess the quantity of
muckisoil excavaled between Shectalpur-Dashomeirs road and submit the report by 10-05-2024 by
hard copy and c-mail o pebrobaddi 1 @gmallcom please,

Yours faithfully,
Enel: As sbove ;

s
(Er. Abhaf Capta),
Nodal Cificer-cinn-Assisiant Environmental Engineer,
HPSPCB Baddi.
Copy 1
The Sub Divisional Magistrate for laforpation please.

o

{Er. Abhay Gupta),
Assisiast Bovirommentsd Engineer, HPSPCB Baddi
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- Annexure 14
H.P STATE POLLUTION CONTROL BOARD, Reminder
Regional Office “HIMUDA COMPLEX™ Phase-1, Baddi
Tehsil Baddi, Distt. Solan (4P Phone-J1795-245374

P

Mo, HPPCB/BO BaddiWCourt Case (04 Ne 13202a4y3004 3 o fé Dated: f‘e‘}j‘ ?u%

To

he Executive Enginger
HPPWID Malagarh, Disy Solun, HP
{pe-nai-hpenic.ing

Sublect: A, Mo, 1372024 vitied Vijay Chandel v State of H.P, & ors. before Hon'ble

RGT.

Sir,

This is n continuation © thiy office Jetter no. 232-233 dated 117-05-2024 regarding the
orders passed by Hon'ble NOT i QA Noo 1372024 dred Vijay Chandel v State of HP. & ors.
Whereln it is alleged that five o six OB muchmes and 2 dozen of Tippers are engaged in illegal
mningfeseavation of soilfearth & uproodng of sees due w0 which Shestzipur Road has been damaged
causing wonverionos o the cormmuters and leaving thes prove (o mishepsiacadents. 1t is further alleged
that the aforesaid Hegally minediencavaied soilearth bas been sold 1w raibways and it s prayed that the

<

matter maay be enguired Into and asccondingly recovery shall be made from the avcnsed Le, Sh, Gurdayad

S0 Chhaju Raw, Village Kalyanpur, Post Qffice Hadpur, Sandoll, District Solan, HP.

iy ahis mate of, you were requesied o Rindly assess the quandaty of muckisoll eéxcavated

s

between Sheetalpur-Dashomajs road and subrait the report by 1-03-7024 by hard copy and e-mail

pobrobeddi 1 @empiloom bt B date po reply bus been oeivad in this office,

Henve vou are once again reguested 1o kindly provide the requisite detall by rewrn e-mail

i -
ik

by roday so tiat report can be filed before Hon ble Nation Green Tri

Yours faithfully,

gy

7y
(Er. Abhdy Gupidhr

Nedal Officercume-Assistant Brvironmentgl Eagmm

HPSPER Baddi.

Copy 1
The Sub Divisional Magisne Tor information please, /
{Er. Abhay Gupta),
Asxisiant Eavironmendal Enginesr, HPSPCB Baddi,
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H.P. STATE POLLUTION CONTROL BOARD, Annexure 15
Regional Office “HIMUDA COMPLEX™ Phase-1, Baddi
Tehsilt Baddi,Distt, Solan (HP) Phone-01795.245374

2

No. HPPCB/RO BadaiCourt Case 10A No, 137282492024 A3y 17 Dated:» 7 .i”’ ; P
To
ssistant Conservator of Fores,
Matagarh, Dis Solan, 0P,
(head-fordivaal- hpn@hpagoving

Subject: 3.4, Mo, 1372024 dtled Vijuy Chandel s State of HLP. &ors. before Hon'ble

NGT.
Sir,

This is in reference 1o Head Office letter number HPPCR/LB/OA No. 13772024/943-
46 dated 29042024 regarding the orders passad by Hon'ble NOT in O.A, No. 13772024 1itled Vijay
Chandel ws Staie of HP, & ors, Whersin iz i wieped that fve o <y JOB mechines and a dozen of
Tippers are engaged in ilegal minlngiexcavation of soiliearth & eprooting of trees due 0 which
Sheetalpor Road has been dumaged csusing inconvenisncs 10 he commuters and leaving them prone
10 mishapsfaccidents, It is further slleged ta the aforesuid tegally mineddexcavated soilfearth has
been sold o raibvays and 305 praved that the matter may be enguired into and accordingly recovery
shall be made from the accused fe 5h Gurdaval 5% Chhaje Ram, Village Kalvanpur, Post Office
Harlpur, Sandoli, District Solan, -z—%f;a?’,
In this mager, the Honble NGT vide orde
respondents for response and in aodition, has pussed foliowing directions-

LA vlew of the arermens made in the applicatios, we also consider it appropriate
that o Joint ﬂ{smuzf{m be conmstiiured 1o verlly the ,f:“:”m:i posision and rake appropriate remedial
getion, Accordingly, we constiure ¢ Joim Conspittee comprising of resresematives of Director,
Geolugival Wing, Deparviment of Industries. Srate of Himachal Prodesh, Member Secretary, Himachal
Pradesk Srate Pollavion Control Boerd (HPSPCB)L Depury Compnissioner, Solan, Himachal Pradesh
and DFQ, Solan, Himachal Pradesh and divect the same 10 meel w
the site. look fare the grievanges ©

Ho1

v daed 192024 has issued notice 1o the

in one week, wndertake visits 1o

I the appiicant, asspcigie the applicant and representative of the
concerned project proponent, verifv the factuat position ond ke sppeopriace remedial action...,”

Agcordingly, the site was inspecied by Joint Committes on 03-05-2024 and dwring
imspection it has been observed tha the excavation hus been carried oul in the area causing the
damage 10 the environment. The committee deamed it appropeiie 1o seek a report from the Forest
depariment regarding loss cavsed to environment by damage to trees and green cover.

The case has been listed on 24052024 and &t has been directed to file the reply
before ong week L.e. 16052024, Therefore, vou dre requestad 1o Kindly assess the damage caused ©
trees hased on tree denmty in the exdsting situation for otherwise: and detad! of damage cost that need
12 be imposed so that the site could be adegquately resiored by the funds generated. So, you are
reqguested to submit the report by 1G-03-2024 by bhard copy or muil 1o pebrobaddil @email.com

pleuse.
Yours fzii;hfullgfg
Encl: As above Vs
LA 7;5?
{Er. Abhay 66 p%a'},
Nodal O Sssiszant Environmental Engineer,
HPSPCE Baddi.
Copy & e
The Sub Divisional Magisirue for information please.
v,

{Er. Ahmgipm},
Assigant Eovironmenia!l Engineer, HPSPCB Baddi,
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_ Annexure 16
- HE STATE POLLUTION CONTROL BOARD,
Regional Office “HIMUDA COMPLEX" Phase-1, Baddi
Tebsi Baddi, Distt. Solan (8P Phone-31795.245374

e
TRES

BEERPETE
No. HPPUB/RO BaddiCourt Case (OA No. 13720242028 93¢ -~ ;M Dated:- ;} /e iy
Te
«Ahe Mining Offfcer

Disr Solan. HP.

{miningoficersoland
Suliject: 4. Mo, 13712024 dithed Vilny Chandel w5 Stute of JLP. & ors. before Hon'ble NGT.
Sir,

This v i reforgnee 1o Head Office lfetter number HPPOBALBAIA No. 13772024/043-46
dared 29-04-2024 vegarding e orders pussed by Hon'ble NGT it (AL Mo, 1372024 dtled Vijay Chandel
wis State of FLP. & ors (Copy ptiached), Wherein i s alieged that five w six JCB machines and & dozen of
Tippers are engaged in illepa! miningoncavation of seiieanth & uprooting of trees due to which Sheetalpur
Road has been damaged cawsing inconvenience t¢ the commuters anid leaving them prone o
mishapsiaecidents, 1t is fanther afteged that the sforesald Hlegally mined/excavated soil/earth has been sold
t vatiways gad it is prayed tat the maver may be enquired inte and sceordingly recovery shall be made
from the avcused e, §h Gurdava! S Chbpln Ram, Villsge Kalvanpur, Post Office Haripur, Sandoli,
District Svlan, #.2,

in this master, the Honble NGT wide order dated 19442024 has issued notice o the
raspondents for m%gﬁﬁm and In sddidon, has passed following directions:-

wdn view of the aeerments mede In B applic
the ¢ Jotnt C{‘f}sm{:‘?@é be comsriu
Accerdingly, we constiuge 8 sz:f
Deparpment of duseries, Swve of éfém
Pollution Comrod Boord (HPSPUEL g{}er}zis,; Copamis e, Satun, Manached Pradesh and DFO, Solan,
Himuchol Pradesh aud divece the sepge to meer within one week, sndertake visits 10 the stte, look into the
arievances of the applivant, assock
verify the focted poyizion and teke qpprovriore cemeq
Accordingly, the site was got in cred by Jobar Commines oo 03052024 and during
tspecdon it has been observed thut the excavation has beey carvied out fn the area causing the damage 10
the enviromment,

The case has been listed on 24-05.2024 and it has boen directed to file the reply before
one week Le. 16052024, In the context of ce wghian: dled i %im: sle NOT and forwarded w Mining
Inspector, Nalagarh by SDM Nalugarh on 03302023 {copy attached), vou are requested to Kindly send the
action takan repart by 082004 by herd copy and wstd 1w pebrobeddil @email.oom. You are fusther
requested w send details of mining leases or approvale/permissions accorded 10 Sh.Gurdayal $/o Chbalu
Ram, Village Kalyanpur, Post Office Haripur, Sandoli, Distriet Solan, HLP in Nalagarh sub-division and
bove much material has bees excavated from the sald sies dong with rovalty paid on gccount of valid M-
forms.

sien, we glso consider it appropriate
itiai amd ke dppropriote remedial action,
aives of Director, Geological Wing,
Secretnry, Himeche! Pradesh Siate

e the apaficent and represertive of the concerned project proponent,

R e

‘ Yours faithfully,
Ench As above

7
{Er. Ab J’x}, G ngﬁf‘ﬁ
Nosdat Officer-cum-Assistant Environmental Engineer,
HPsggB Buaddi.
Copy to:
The Subh Divisions! Magisirate Tor informusion pie

S
{Er. &hz;:iy Gupta,
Assistant Environmental Engineer,
HPSPCB Baddi
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soicr, Nalagarh,

e

TR H;%:a ydt ur wem Teary e uwiydl @
g Zor ¥ RS wv owers s TEw oy dud ay B |

Please find enclosed herewith the juint letter received from Sh. Vijay
Narender Pal which is

UM of HP and ors., on the

41

In this regard, vou are requested to look into the matter and take

necessary action as per law under the ntimation to undersigned, so that the matter could

pe disposed off

H

accordingly.

Yourg Beithfully
§ %\M&E P
KDY




A géi‘ m%m%%’g 3

Forerer: m%w i Sarer aet wrwess *W @ gm@%«“ﬁmm %aﬁaammﬂ&%@ £
T T T S s e o
sirarrsht, N

 afre vt g e oft vy we Frand s Foed 17 wret O ofiele s agdy W Wl uuen T s =i W
WM@%WW@W”%W@M%W%W% T T Fgeh (e T ghgal § 5-6 Srit s e v d
fren Fruresrmant fevr e Pedh ey siler s B st | Rrads o aae e Ty el era 3
fasirdreragem woluzdi 4t ?@?&ﬁ%%@w St a e e sy BT E L urge B Wl A S e e
wrror e A St At Aot s Foa Ao s v mwm%%mﬁwmﬁ?ﬂz
el e v wen e T O ST B ST SR S T B U e e T S ST AN R

e a mmm%@ﬁﬁw@w@m%aww@% St SR o O e T TS T
i g dadw dnd fpus “‘i‘f"t%‘m%mw w1 i v o e g e sgﬁﬁ%wg{mgﬁmm \
MWW EERET @a%w wersh «35% T amf i v;%;r:zfr" T m“s;ﬁ%ﬁ afreAves we virege Sl o
ST S e el vl T T forep afegart wedwr it @?@“%Waﬁ“aﬁrwf‘a;mwww
A S Bl S O e E s e g s Fruly el wen Prepver oft alvogd wlaes s s wera e fee
W%ﬁmﬁ%ﬁ%mwv@m sy o i apeend

wErET 5 wIeE gl Suwel e :w st gferer e wreilfes vl uv werdl © Fredt vord o wd O
waire ey ”WW?W o et w2 FrelTET 79 T RE ST wifer & v
S afrT RS Tt %?“?WWW@ CIGRCIGE T L %!?M&T&wm&”mﬁmmmm
dreft e vt ¥ | vt Tqreener Rt e et wied o el Rew st Wi A e & WIS v
W%W%%W?ﬁmww( gt el Yo frwer ol S ey w e s ey g el
s e et @Wm&m‘%@w Fugfrrme ¥

gt e § Ry Praes ¥ B vilaerge deaced ?”‘” 6 e e Al et e elvc e Wi sl
yardrer mofal & frosdl ) werwe g Ravrr v Bl gy %%%w s H W OTIe g9 R W] Wi
m%WWWW@%@ e e kil srfer grorerEt g ¥ gwenr Roprd bord & v g ol fone® 07
ord Fevnr % s wfa st e B ¥ ot frenrd o Fore soon ronere ot 4 fed e & s i ded T ©
i i eeere e S wash B wd vy wes e S wre o o Rwen wren wifEe | nEtey uy sidter off Seety we
it , Sl ol Trrey erpafar g gomr st s s el & Pasrr aer sndend sroer o ond s ol el Srefgon
@%WW%&@%@‘% eresy frarerd wraaner iy 3w e rogvee Prreredifsar it e i g
g Prregroe woae wntend offcwfs g = ey E{ﬁg”‘af" Z'ﬁ“%?w’“%““ﬁ%‘% W%W&WW@HMT% :
TR R ErEE o @*&m EH EE W e efreamterd Wi et Y Tug v i geen ¥ sfiv g
Gﬁ?ﬁ’f@ﬁ”«ﬁ%@ﬁ%ﬁﬁ?%@@ﬁ‘mﬁmsmm W anEy e Bram wmy v e aew 8 e vegdh & S el T
& sl e wlor v rgnrd e g ewer Fparrar s e et siosderd s uingasmrd s

iy enay : e de sdaefeg
LA srifere e R ) WW@?@W@
THTE S : 9816626000 ST : 7018673558
1. EeEm e, Berae udyr e

2. Ewmawed, Busmredvr
3. o, By TesT)
4. | drfumoss )

5. | Fensiersier LA Y,
e Frmgerer (et ) Faeedl PO




47

HP STATE POLL iﬁ"iu CONTROL BOARD,
Begional Offtce *HIMUDA COMPLEX” Phase-1, Baddi

Annexure ‘H

W Telhisil Baddi, Distt. %&m (HF) Phore-01795-245374
HEPEIR

No. HPPCBIRD BaddVCourt Upse (04 WNe, 13728340/2824 ﬁ ng - g 9 Dated:-
' Pl
To f g ;"‘}-ﬁfzgg

//% Mining Officer.
Rist Solan, HP.
tnsknisgoiiicencimBymail.omyl

Subjects (LA, Mo, 13772024 dided Vilay Chandel vy State of HLP. & ors. before Hon'ble NGT,

Bir,
Thiv b in comimuation 1o this office luer no. 23637 dued 07-03.-2024 regarding the

ardel wis State of H.P, & ors,

orders passad by Hon'ble NGT in QA Mo 1372028 gtled Vi &

Wherein it is alleged dhat five o sin JOB muct

cand ¢ deren of Tippers are engaged n iflegal

miningfexeavation of soilfeanth & usprovting of trees due o which Sheotalpur Road has been da imaged

Fups/aceidents. It is further alleged
that the aforessid ilegelly minediocavated soibeanth hus peon sold o raibvays and i03s prayed that the
raatter may be enguired inte and eceordingly recovery shall he mapde from the uecused Le Sh. Gurdayal

Sfo Chbaju Ram, Village Kalyanpor. Posgt Office Haripur. Sandoli, District Solan, H.P.

T thds matter, vou were reguested 1o sub

d the sotion taken report ward complant

forwarded by SDM  Nalsgarh op 0310023 by 10532024 by hard copy and mal w

y

pobrohadd] HBemalleom, You  were also reovesied o send  detmls of  omining  leases  or

gpprovals/permissions secorded 1o Sh.Gurdayal 5o Clibgje Ram, Vi shvanpur, Post Office Haripur,

Sardoli, District Solan, HLP In Nalagash seb-division and how much material has been excavated from the
said sites along with rovalty paid on seeourt of vaiid M-forms but Gl date no reply has been received in
this office.

Mencs vou 578 o800 Bgain g

Cprovide the requisite detail by retum e-mail

by wday 50 Gt veport can be Glod before B srpen 1 b

Yours faithiully,

-7

(Er. Abhgé%f,m%é

Nodal Officer-cume Assistam Environméptiil Engineer,
HPSPCB Baddi,

.

0Py 1o:
The Sub Davisloenl Magisie for Infomy

3 pleass,

{Er. Abhuy Gupta),
Assistant Environmental Engineer,
HPSPCB Baddi,
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H.P.STATE POLLUTION CONTROL BOARD,
Regional Office “"HIMUDA COMPLEX” Phase-1, Baddi
Tehsil Baddi,Distt. Solap (HP) Phope-01795.245374

PP

No. HPPCB/RO Badd¥Court Case 0A No, 131202452024 . 54543 Dated:- 77 “f”?»»éw
To ' -
Vgé/m(}x 4
Badds, .
{police.baddihp@ne. g
Suhiect: .4, No 13772824 ntted Vilay Chandel /s State of 2P, & ars. before Hon'ble NGT.
Sir,

This is n seferenee 1o Heud Office letter number HPPCB/LE/OA No, 1377202494346
dated 29-04.2024 regurding the orders passed by Hon'bis NOGT in O AL No. 1372024 dided Vijay Chandel
vy Srate of HLP, & ors {Copy atteched), Wherein 1t is alfeged that five s sy JOB machines and a dozen of
Tigpors are engaped in Hega) miningfencavatios
Road has been dumaged causing  incomeen
mishapsfacidents, [t s Torther alleged that the afors
w0 ratiways and e praved tar e st may e ¢
from the sccused Lo 8t Gurdeyal S0 Chbaju Ram, i*m E’m&iymue
Disuict Solan, HE

In this matter, the Honble NOT vide order dated 190472034 has Issued notice o the
respondents for mgmns&: and in addition, has passed following directions:-

ettt vigw of she averments made In dw sg{féé’fz‘f:z‘i{m, we gfso vonsider It approprivte

thor o Jolny Comenittes be porstitnted o verify She facnnd rewr and oke rpproprioee remedial action.
Accordingly, we constine o Joint Committeg comprising of represenradives of Divector, Geolegicel Wing,
i}efgmrzmwé of Mndustries, Stare of Himachal Pradesh, Mevier Sceoretare, Himachal Pradesh State
Pollution Contral Board (HPSPCR), Depury Commissioner, Solen, Himachal Pradesh and DFO, Solan,
Himgchal Pradest and divect the same 10 meer within one week, undericke visits 10 the sire, look into the
grisvances of the applicant, assovinte Hw applica sepreserative of the concerned project propanent,
verify the facmal position arsd teke appropricte remedial aciion.,

Accordingly, the site was got taspecied by Jobw Commitiee on 03-05-2024 and duning
inspeatien it has beer observed that the exenvans the aren causing the damage o
the epvironment.

The case has becn lsted on 24-03-2024 and ¥ hos been directed 1o file the reply before
one week Le, 16052024, In the contexy of compliant filed in Hon'ble NGT and forwarded o Mining
fespector, Nalagarh by SOM Nalagash on 03182023 iww stiached), you arg iec:;umeﬁ 1oy kindly send the
setion teken sepost by 10-05-2024 by hard copy end mail 0 pebroba sz Gemaiicom

sing of wees due to which Sheetalpur

soand leaving them prone w
siiexcavated soitearth has been sold
cordingly recovery shall be made
ur, Pest Office Haripur, Suandoli,

T rad

prang

¥

st b heen camisd outon

Yours faithiully,
Ench As aboeg ’fz

M
{Er. Abhay Cﬂxj\)é b
Nodal Officercum-Assistant Envionmental Engineer,
HP@?{IB Baddi.
R
Copy
The Sub Divisiona! Magistente for fnfermation please,

(Er. Abhi#y Gupta),

Assistant Enviconmental Engineer,

HPSPCB Baddi.

44

Annexure 18
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sk oy wew feerr s ggiEd @
s e wy rRY @ dasy ey werad |

Please find enclosed herewith the joint letter received from Sh. Vijay

i

Sh, Dasondhi Ram and Sh Om Sharme S/o Le Narender Pal which is

O B TP S
agoressed o feTe

ned andd copy endorsed to the Hon'ble CM of HP and ors., on the

subject cited abowe.

vou are reguested to ook into the matter and take

Yo et%»m\?‘% fully,

AN

S
PRI

b ‘e. 3 3
t. Solan (|
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Annexure‘%

HESTATE POLLUTION CONTROL BOARD, Reminder-
Reglonal Gifice ~“H1 ‘wi%%%}% COMPLER™ Phase-1, Baddi
Tehsil Baddi, Distt. Sofan (HP) Phone-01795.245374

PR

No. HEPCB/RD BaddiCourt Case (DA No 1377202492024 § Lo (! Dated:-

To fiffg'}%'z&;

4 SHO.

Basdi,
{potice. baddi-hpd

ap e by
&35 vgée‘ i

Subject: AL Mo, 13702024 vtted Videy Chandel vis Btate of 1P, & ors. before Hon'ble NGT.
Sir,
This is in cominuetdon o this office leter no. 23940 dated D7-05-2024 regarding the

opders paseed by Hen'ble NGT in Oual Noo D3%2020 wled Vijay Chandel v Sute of HP. & ors.

Wherzin @ is alieged that fwe o slx JOB sines amd oz dezes of Tippers are engaged i iegal

&5

miningfexcavation of soilfearth & uvprocting of trees

oY sty which Sheetaipur Road has been damaged
causing nconvenience © the commuters and leeving them prone o mishupsiaccidents, I is further alleged
thet the aforeseld Blegally minediexcnvated soflfesrth has been sold wo rebwoys and B is prayed that the
malter may be sngoired neo and acsordingly reoevery sl be made from the sccused Le. Sh. Gurdavel
Sfo Chhaju Ram, ¥illage Kalvanpur, Pest Otfice Haripur, Sandolt, District Sokn, HP.

%
3

I this matter, you wers regaested 10 3 B mstley, vou were requested (o submit the

action taken report wort, complint forwarded by SDM Nalegarh on 43 1G.2023 by 10-03-2024 by hard

copy and mall o gobeobaddil @i sonr buy G date so seply bas been recsived in this office

Hence you s once aRein

Ay provdide the reguisite detall %)y retarn ¢yl

by teday 5o that report can be Rled before Hoo ble Nations CGeeen Tribunat

Yours faithfully,

{Er. Abhay {fg}tf)/
Sandad Officer-runeAssistan Envivonme i‘}} Engineer,

H 'S”PLB 8:3{1{
Copy wx o
The Sub Divisional Magistrate for information please.

(Er. Abhay Guptay,
Assirant Eovironmental Engineer,
HPSPCE Baddt
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Sir,
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,@nmxw -2

i
N % L?{'*w'* Q
HP Forest Depariment
Malagarh Forost Division

Dated: 49 { s /é?ﬁoﬁfif

Nodal Officer —cum- Assistant Environment Engineey
HPSPCR Baddi

A No 137/2024 Vijay Chandel Vs State of HLP & ors before Honble NGT.

Kindly refer to your office letter no HPPCB/RO Baddi/court Case (OA No

137/20243/2024 -234-235 dated 7/05/2024 on subject cited above.

i1 context 1o above cited subject, on dated 8-05-2024 inspected the spot along

with RFO Baddi, other Forest Field staff and following facts were noticed as detail under:

1.

54

There is no Demarcated Forest/Un-demarcated Forest involved in illegal mining
and mining is only along the Sheetalpur — Dasomajra Road which is a Shamlat
Land.

As the above land is not managed by the Forest Deptt. as per approved working
plan of Nalagarh Forest Division, so no documented information is available with
Forest Deptt. regarding vegetation type, density and cnumeration data of trees ete.
Bul through ceular estimation, above mentioned area has scattered growth of Khair,
Kikar and other Hroad leaved species. Further, for estimation of damage 1o green
cover /trees, require actual numbers of damaged trees, name of species, diameter
of each trees ete. During the spot inspection there Is no any prominent signage about
the exact number of trees damage, However, as per office record of RFO Baddi
there are incidence of uprooting/damage of trees in the above area during
rovember/202% and flelds saff of Baddl Forest Range have chalked damage

reporis against offenders as per detail given in Annexure-1,

The report is submitted for further n/a. <:;>
ALY Mf\&%ﬁgarh

Copy To
1. DCF, Nalagarh for information and further nfa please.
ALY Nalagarh
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Detail of Damage Report in Badd] beat Shitalpur to Dassomajra Road In Block Baddin Forest Range 82043 detaii as

Under-
] Hame of Mool
Stle Nameol offender Beat DR¥No| Do indofoffene) Sp | Chs | | Avowdt
i ~ hre tree's
A Papu S/05k Gl fctupootog | Mt | V3
| PSSO ety | oy || RO BN
Vikage Shitalpr o v
s Singh $/0 S Hi Hidtopootg | W | V) 4
y | SEMSOIE | s | s 1] PP a9
| Singh Vilage-fentved UL I {
¢ Bt uprooting ‘
3| et S0P | Bedd | Kendud 5| OO LM Lt VoS | e

T Vibage Yenduwad

St 0 S Pkt  fitugeont , .
Sobar Kona SRR | ity | s s P | v | 4|
{hord Vihage Hordonsdl oftree's

e Ttorg |
SASSONR | s | bty | s 20y e | V| 4| b

G

e o
| S Vigmledng oftree’s

SO | lictuostg | i
6 it S0 | b | Hesdusal(S) ) BOU/17 24112018 f g | o4 ]
| SwrospVilgebendiel | oftred

§ Gl 26 10K
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Annexure 21
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Annexure-22

Excavator and truck involved in mining activity given by applicant

51
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Photo of trucks given by applicant
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By s ure —g?:fs’
AT a2

S

feds AR AT I Yed
MLE Y TS9E - 160102
ABHISHEK KUMAR SINGH Northern Railway
LRS.E Chandigarh-160102
3T-HET AFT=ar (Famw-i) ®© 0172-2738501
Deputy Chief Engineer (Const.-II) E-mail: dycec2cdg@gmail.com
No. 70-A/CS/XEN/C/1/CDG Dated- 15.05.2024

Nodal Officer cum Assistant Environmental Engineer,
H.P. State Pollution Control Board, Baddi.

Sub: OA No.137/2024 titled Vijay Chandel v/s State of H.P. and others before
Hon’ble NGT :

Ref: i) Your office letter No. HPPCB/RO Baddi/ Court Case (OA No.
137/2024)/2024 Dt. 07.05.2024.
ii) Singla Constructions Limited letter No. SCL/ BGRL/ 20240510 Dt.
10.05.2024 .

With reference to the above subject, it is to inform you that the work of
“Construction of Civil works including Earthwork, Blanketing, Bridges, RUBs,
Service & Residential Buildings, Platforms, Foot Over Bridge, Circulating area,
Drainage, Protection Works & other miscellaneous and allied works from Km.
24/825 to 28/200 within Himachal Pradesh territory in c/w provision of
Chandigarh- Baddi New BG Rail link” is being going on Himachal Pradesh area
for the stretch of 3.3301 km. The work is awarded to the agency M/s Singla
Constructions Limited.

In reference (i) above, please find the enclosed letter in reference (ii) above
enlisting the details for the queries asked.

Digitally signed by
ABHISHEK ABHISHEK KUMAR SINGH

KUMAR SINGH Date: 2024.05.15 12:19:02

+05'30"
3U-FET T
A1 TERETS
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A CIN: U -
%’Wx 45201CH2007PLCo3100g

WV Ref. No: SCLIBGRLI20240510 AP g N Datod: 10.05.2054
To, y 5335*‘ T X \?}tp”
The Dy. Chief Engineer/C-1i, o éﬁ(\g ‘}fk
Northem Reilway, ’ %@‘ ' g/'
Chandigarh. -

Subject: Construction of Civil Works Including Earthwork, Blanketing, Bridges, and RUB’s Services
&Residential Buildings, Platform FOB Circulating Area, Drainage Protection Works & other
miscellaneous and allied works from Km. 24850 to 28200 within Himachal Pradesh
Territory in C/W Provision of Chandigarh Baddi New BG Rail link.

Ref:  Yourletler no 70-AICS/XEN/C/ICDG dated 09.05.2024
Deur Sir,
Please find below point wise reply to observations raised by H.P. State Poliution Control Board:

1. We have procured muckisoil from various vendors who are supplying the same in the area,
details for the same is attached for your roady reference.

2. The actual quantity of muck/soil filling done on the site since inception of the project is
13,87,637.57 Cum (this includes the muck / soil quantity obtained from cutting and excavation

within site).
This Is for your kind information please.
Assuring you of our best services at all times,

Yours truly,

W

. Regd. Office : SCO. 22.23, 1st, Floor, Sector 28C, Chandigarh- 160002 :
Corcesponderice Addrass : # 194, Top Floor, Swfﬁ; 164, Chondigorh-T160015 @,m 72.3770196

info@schinta comy, schiplivedn, Website ©wwesclindracom
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MUCK/SDIL gty with detalls.
{Permision No. Date Qty in MT
1STP- 3008, 16.12.2022 14782
TP - 603 20.03.2023 26730
STR-676 38.03.2023 AB460
TP - 726 04.05.2023 24502
ISTP-778 31.05,2023 22814
: 138288 cum
Earthwork in Excavation Oty 7221.34iCum
Earthwork in Cutting Oty 118224.42/Cum
Name of Supplier GST No. Qty in Cum
{Rajesh Kumar Contractor DZAZBPKOS57E3ZX 31992{Cum
Fagtatﬁ%:g@ Contractor O2GBWPSO4394120 5243Cum
Kararm Chand ' Not Applicable 9696 Cum
Parveen Rana Not Applicable 5245/Cum
Sandeep Enterprises 02GJQPS2124N17S 1952iCum
B S Assoclates O2ZAZKPN2176P12% 127921Cum
Bajrang Infrastructure OBAMOQPKSS14MIZC 11473 Cum
INeelkanth Constroction Company  [OBAAVFNOSGAFIZZ 5636{Cum
Rul Cup Thuluhanga O2AIXPTI861A123 32021Cum
{Gurbaksh Welding works {03SFIPS2299R12C 33981Cum
K Construction Co- 02FWAPDE3916G120 57111{Cum
IAT740iCum
Total muck/soll gty 411473 {Cum
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H.P. STATE POLLUTION CONTROL BOARD. Annexure 24

: ¢ Regional Office “HIMUDA COMPLEX” Phase-1, Baddi
w Tehsil Baddi,Distt. Selan {HP) Phone-01795.245374

No. HPPCB/RO Baddi/Court Case (OA No, 137/20241/2024 <265 - 14§ Dated:- 15 iS ;’3‘?
i
To -

The Deputy Chief Englreer (Const
~ Wear R&iim{y b sl Novth
Sector-13, Chandigad- 160

Subject: .4, Mo, 13772024 titled Vijay Chandel v State of 3.2 & urs, before Hon'ble NGT,

Sir.
This s o referonce w vorw office leiter o, TRACEXENCHCDG dated 15052024

vide which information wort length of milwoy project flling in Himachal Pradesh and quantity of

muekssed reguited for filing gmmmmﬁ/ o a‘zsiir«x;sg fine hes beon submined

cnested to provide the supporting docwent worn mucks soft gty with detalls annexed with forwarding

lotror  aong . with  detadl  of o vour  coniactor befpre 1640524 by eemail

pebrobaddi L @gmail com

Yours faithfnlly,

o 254,
{Fr. Abhas -mptaff
cer-pum-Assistan: Bavironmeantal Englneer,

HPSPCB Badd,

Nl GF

Copy

i. The Sub Divisional My ration please,

‘. Z . The Single Construction, # 198, Top Flove, Secior 164, Chundigarh-160013 to provide
the supporting documents wod informetion given o Deputy Chiel Engineer, Northern

Radbegy, {,ﬁi‘%mézm, ref no, SCLBGHELZO2305 10 dued 10-05-2024vide letter no, SCL

i%

by 16-05-2024 by e-mail 10 pohrobaddi Vg

{Er. muma}»

Assistay Environmenia] Eagincer, HPSPCB, Baddl
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Annexure 25

(Authoritative  FEnglish  text of this Department Notification No. STE-E(5)-2/2021
dated 18 -08-2022 as required under clause (3) of article 348 of the Constitution of India)

Government of Himachal Pradesh
Department of Environment, Science & Technology

No. STE-E(5)-2/202] Dated: Shimla-2, 18 -08-2022.

NOTIFICATION

WHEREAS, under Section 5 of the Environment Protection Act, 1986(Act No.
29 of 1986). the State Government is empowered (o issue direction to implement the directions
passed by the Hon’ble National Green Tribunal vide order dated 23-02-2021 passed in O.A No.
360/2015-NGT  titled as National Green Tribunal, Bar Association vs. Verinder Singh for
recovery of compensation on account of damage caused to the environment and ecology due to
illegal mining;

WHEREAS, the Hon’ble NGT in Para 25 of its above Order dated 26.02,2021
has directed Central Pollution Control Board (CPCB) that the seale of compensation caleulated
with reference to Approach- Il mentioned in the Expert Committee Reéport dated 30.01.2020 be
adopted by all States/UTs and that the compensation be recovered in compliance to the said order
and the recovered compensation may be kept in separate account and utilized for restoration of
environment by preparing an appropriate action plan under the directions of Environment
Secretary with the assistance of such individual institutions as may be considered necessary.
However the quantum of compensation calculated with this approach for recovery of the: loss
caused due to illegal mining has to be determined by the State on case to case basis and by
assessing the damage done (o the environment at the site:

WHEREAS, the Central Pollution Control Board, Ministry of Environment,
Forest and Climate Change, Government of India vide letter No. CPCB/APC-IUNGT-O.A
(360/2015)/2021/2039, dated 11.06.2021 has directed the State Govt., in compliance of the
aforesaid directions of the Hon’ble NGT and in exercise of powers conferred by section 5 of the
Envirenment Protection Act, 1986, 1o -evolve an appropriate mechanism for assessment ‘and
recovery of compensation in all the Districts of the State and for utilization of the re‘cévqred
compensation for restoration of environment by preparing an appropriate action plan.

AND NOW THEREFORE, in view of above observations and the directions
passed in para 25 of the Hon’ble NGT Order dated 26.02.2021 and in exercise of the powers
conferred under section-3 of the Environmental Protection Act, 1986, the Governor of Himachal

i

prcas S P Poge
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Pradesh is pleased to devise an appropriate mechanism for assessment and recovery of

compensation in all Districts of the State as [ollows:-

I

2

L

6.

The overall responsibility to check ilegal mining. to punish the offenders, to draw plans

For prevention of illegal mining and whke any further steps in this direction shall vest with
the District Administration, who shall be assisted by the Superintendent of Police, the
District Mining officer(s), the Forest Department and also the !Z)epartnﬁehts/insﬁtut’ions
like ISV, HPPWD, HPSIDC. Deputy Director Industries, the Block Development
Officer(s) and any other Department/ Office/Authority at the District level as deemed it
by the District Magistrate or any other officer authorized in this behalf by him.

In order to ascertain the amount and guantity of damage done to the environment and
ecology by the illegal miners or any such offenders who are in violation of any order or
legislation or rule dealing with illegal mining, a Committee under the Sub-Divisional
Magistrate shall ascertain the amount of damage caused to the environment by the act of
such persons and cause the same to be recovered.

The Sub Divisional Magistrate shall first ascertain the identity of illegal miners and then
seek the assistance of Mining Officer, PWD, BDO, Forest Department and the Police to
calculate the damage done to environment and ecology as per the Approach [l ay directed
by the Hon’ble NGT vide Order dated 26-02-2021 in the above tilted case. For the sake of
clarity the Approach I along with other seizures and release of vehicles is explained in
ANNEXURE-1.

For the recovery of damage done to the ccology and environment. a notice of calling the
perpetuators to deposit the environmental compensation shall be issued by the Sub-
Divisional Magistrate to such persons involved in illegal mining.

If the perpetuators fail to deposit the said amount. the Sub-Divisional Magistrate has the
power to use any means including attachment ol property or declaration of such amount
as arrears of land revenue.

A State level Nodal account shall be apened by the Director, Environment, Science &

Technology Department which shall be used o0 deposit the amount recovered as

~compensation from the illegal mining activities. The Director, Environment, Science &

Technology with the assistance of such Agencies as deemed fit shall utilize this améunt
for restoration of the damage caused to environment as a result of such illegal activities;
The amount recovered from a particular area/site shall be used for restoration activities in

that area only or in its immediate vicinity having direct environmental effect. For this

\uin
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purpose, the plan for restoration shall be got made by the Sub-Divisional Magistrate with
the assistance of BDO, PWD, ISV, HPSIDC, Forest or any other Agency deemed fit. The
same shall be submitted along with amount needed to the Director, Environment, Science

& Technology for approval. The amount shall not exceed the compensation sg coliecied,
Whatever amount is left at the disposal of the Dircctor, Environment S&T after spending
on these plans shall be used for other ccological or conservation activities within the State
in consultation with the Swate Government.

In the event of failure to comply with the directions passed by the Hon’ble NGT
the concerned individual(s)/institution(s) shall be hiable for non-compliance. ‘

By Order

Prabodh Saxena
Addl, Chief Secretary (Env.,S&T) 10 the
Government of Himachal Pradesh
Endsts. No. STE-E(3)-2/2021 Dated:Shimla-2 1 8-08-2022.
Copy forwarded to the following for information & necessary action:-

All the Administrative Secretaries to the Government of Himachal Pradesh, Shimla-171002.
The Pr. Chief Conservator of Forest, H.P Shimlu-171001.

All the Heads of Departments, Himachal Pradesh.

The Engincer-in-Chief, PWD, Shimla -171002,

The Engineer-in-Chief, Jal Shakti Vibhag, Shimla -171003.

The Member Secretary, HP State Pollution Control Board, Shimla=171009.

All the Deputy Commissioners, Himachal Pradesh.

All the Superintendents of Police, Himachal Pradesh.

9. The Director, Department of Industries, IHimachal Pradesh. Shimia-171001.

10. The Director, Environment. Science & Technology Deptt.. Himachal Pradesh, Shimla-171001
11 Guard file.

Sl =R N R e

]

(Satpal Dhiman) ‘8~ 3~*°2
Additional Secretary (Env., Sci., & Tech.) to the
Government of Himachal Pradesh

3liage
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ANNEXURE-]

Recovery of compensation and other penalties for release of vehicles/equipment as
per Order passed by the Hon’ble National Creen Tribunal in O.A No. 360/2015-
NGT Bar Association vs. Verinder Singh dated 19.02.2020.

The Hon’ble NGT considering the practical difficulty has modified its orders vide
Order dated 19.02.2020 and has directed that the amount of compensation for the damage

to the environment shall be charged as under:-

Sr.No. | Category of vehicle Penalty amount
I Vehicles/Equipments/Excavators  with - showroom  value 4 Jacs.

- more than Rs. 25 lacs and less than 3 vears old.

2. Vehicles/Equipments/Excavators  with  showroom  value 3 lacs
- more than Rs. 25 lacs and more than § years but less than 10
| years old. '

3

A.3;‘_. or e Tremaining T Vehieies Py T
than1Oyears/equipments/excavators  which are otherwise
legally permissible to be operated and not covered by Serial
FNo. land 2.

Note-I: On repetition of the offence by the same vehicle/equipment, Order dated
05.04.2019 will be applicable

Note-II- The option of release may be available for a period of one month from the date

APPROACH - I is demonstrated by following formula as under:-

Till such time as data and information for a comprehensive NPV is worked out in a site
specific manner to account for all (or at least the major) ecological damages, a simplified
NPV, proxied on the market value of the illegally extracted amount may be computed. In
this case the NPV approach would imply that the total benefits from the activity of sand
mining (as represented by the market value of the extracted amount) be deducted from the
total ecological costs imposed by the activity. In the absence of data on benefits and costs
separately, we recommend a modification of the formula as shown below:

Total Benefits (B) = Market Value of illegal extraction: D
Total Ecological Costs = Market Value Adjusted for risk
factor: D #RF

———r—

¥

4i1Pdye

¥
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For present purposes, it is assumed that the Benefits would accrue only in the first year
(in which the extraction of the illegally mined material takes place), while the ecological
Costs would continue to be felt over a period of time. NPV is to be calculated for a period
of 5 years on the net value, L (C-B). at a discount rate ranging from 8%-5%, varying in
inverse with the risk factor. Thus, where the highest risk factor (@qyl') iz applicable, the
discount rate applicable would be the lowest (say 5% in this case).”

T ahlu
Severity . Mild Moderate Significant Severe
Risk Level ! 3 4
Risk Factor 1 0.25 0.75 1.0
Discount 8% 6% 5%

Compensation Charge - explicit accounting of NPV

Market Value of Illegally Mined Material (D) 5000%400 = 2000000/-
Annual Value of Foregone Ecological Values D*RE = 2000000/-
s Present Value of Foregone Ecological Values (7@ 5% discount rate and over
5 years)
(DRI
PV = Li=1 Tt
= 3 (2000000 -+ (2000000} + (2000000) + (2000000)+ 2000000)
(1+0.05)1 (1+0.05)2  (1+0.05)3  (1+0.05)4  (1-+0.035)5

= Rs. 86, 58, 953/~

. I\et Present Value (after netting out market value of illegally mined material) -
» Total Compensation to be levied

= NPV=PV-D
= Rs. 66,58,953/-
Compensation Charge in above case:

Approach 2
(explicit accounting of NPV) @ 5% discount rate and over 5 years

Rs. 66,58,953/-

N

51Payge
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ILLUSTRATION NO.1

Let us say that in Shimla district 50 tons of illegally mined material has been recovered
by the concerned authority. The market value of the illegal mined material is determined
by the Mining Wing, who shall ascertain the pith mouth value of the illegal mined
material which is presumed to be Rs.300. The market value of the illegal mined material
for various categories shall also be determined by the Mining Officer(s). The variables in
the illustration are assumed as per the inputs from the Mining Wing for enabling the
application of the Approach 1. In this case the D (market value of illegal extraction) and
the RF (risk factor) shall be determined by the Mining Officer who shall calculate the
amount of compensation to be levied as follows:

D= market value of illegal mined mineral x illegal mined material

RT= D x Risk factor.

r =discount.

t=time ( L.e § years)

RF = risk factor determined by the table as Moderate i.e .50

Therefore, the r (discount) is 7% .i.e 47,

Illegal mined material =50 tons.

Market value of illegal mined material = 300 per ton (pith mouth value which is to
be determined by the mining wing)

(D+RT) = D x RF

u  (D+RT;
PV = L1 Tt
{(D+RTy =D x RF

D= market value of illegal mined mineral x idlegal mined material .

RF=Mild Moderate Sienificant  Severe
25 50 75 ]

(I+r)=8% 7% 6% 5% (us per Table-2)

=300 x 50 = Rs. 15000
RF= risk factor adopted is Moderate,

Annual value of forgone ecological values = D) x RF (risk factor)

- = 15000 x .50(moderate)
\&ﬁy)’_ . =Rs.7, 500.

6 [ Page
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Present value of forgone ecological value (PV) = 7% discount for moderate (r)

g {D+RT)

pv. = =T
le (7300).7.7.009.34 (first year)
(1+.07y
(7500) = 7500 =6,521.73 {second year)
(1.07y .13

(7500) = 7500 6.147.54 (third year)
(1.07y f.22

(7300) = 7500 =15,725.19 (fourth year)
(1.07)' 131

(7500} = 7500 = 5.357.14 (fifth year)
(1.07y 1.40

7,009.34 + 6,521.73 + 6,147,534 + 5.725.19 + 5.357.14 = 30,760.94.

Rs. 30,760.94. to be recovered as compensation against illegal mining.

Note: The quantity and value of ilfegally mined material used for illustration-1 as
above are hypothetical and are only used 1o bring clarity.

ILLUSTRATION NO. 2

Let us say that in Una district 70 tons of illegally mined material has been recovered by
the concerned authority. The market value of the illegal mined material is determined by
the Mining Wing, who shall ascertain the pith mouth value of the illegal mined material
which is presumed to be Rs 400. The market value of the illegal mined material for
various categories shall also be determined by the Mining Officer. The variables in the
illustration are assumed as per the inputs from the Mining Wing for enabling the
application of the Approach 11 In this case the D (market value of illegal extraction) and
the RF (risk factor) shall be determined by the Mining Officer who shall calculate the
amount of compensation to be levied as follows:

D= market value of illegal mined mineral x illeeal mined material

RT= D x Risk factor.

r =discount
t=time (i.c 8 years)
RF = risk factor determined by the table as Severe i.e .1
s
oty
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Therefore, the r (discount) is 3% .i.e .05,
THegal mined material =70 tons,

Market value of illegal mined material = 400 per ton (pith mouth value which is to
be determined by the mining wing)

(D+RT)= D x RF

o (DR
PV = EE 17 YA
(D+RT) =D < RF

D= market value of illegal mined mineral x illegal mined material ,

RF=Mild Moderate Significant  Severe
25 30 73 i

(I+r)=8% 7% 6% 5%  (as per Table-2)

Market value = Rs.400 per ton (pit mouth value)

i.e D= market value of illezal mined mineral x dlegal mined material

=400 x 70 = Rs.28,000
RF= risk factor adopted is Severe,
Annual value of forgone ecological values = > x RF (risk factor)
= 28.000 x 1 tmoderate)
=Rs 28.000.

Present value of forgone ecological value (PV) = 5% discount for severe {r)

_ «rn  (DERT
PV = 2= T -
ie (28.000) = 26666.66 (first year)
(1+.05)
(28.000)  =28000 = 25454.54 (second year)

(1+.05°  (1.10)

(28000) = 28000 = 24.137.93 (third vear)
(1.05)" (1106

(28000} = 28000 =22,950.81 (fourth year)
(1.05)° (1.22)

) (28000) = 28000 =21,875.00(fifth year)
\\&5/_ (1.05)° 28

8 Fagx
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26666.66' +235454.54%+24,137.93%+22,950.817+21,875.00° = Rs. 1, 21,084.94.

Rs. 1, 21.084.94 to be recovered as compensation against illegal mining,

Note: The quantity and value of illegally mined material used for illustration-2 as.

above are hypothetical and are only used (o bring clarity.

ILLUSTRATIONNO 3

The SDM of the let's say XYZ. Sub-Division area received information that about
six persons with their equipment and vehicles are digging at point A, situated near river
B. The SDM shall seek the assistance of the Police immediately and reach the site along
with officer(s) of the Mining Department. He shall immediately identify the illegal miners
with the help of the Police and confiscate their machinery. The machinery shall be kept in
the custody of the local Thana, The videography of the spot be done alongwith the
statements of village Revenue Officer and responsible persons from the Panchayat or the
Lumberdar be recorded.

The SDM shall get the damage caused to the ecology and environment -assessed
by the officers of the Mining Department who, if need be, shall be given assistance by the
PWD, Forest Department, Block Development Officer (BDO), or the Revenue Officials.
For the purpose of the calculations of damage caused to the ecology and environment
Approach-1 shall be applied for which the Mining Officer or his representative shall be
competent. Once calculations are done by the Mining Officer the same shall be conveyed
to the offenders by way of notice, delivered as per routine practices of delivery of notices.
A time period of 15 days shall be given to the offenders to deposit the Environment
Compensation failing which the same shall be recovered by way of arrears of land
revenue,

For the recovery of Environment Compensation the SDM may use other practices
like cancellation of the Government contracts, blacklisting for future participation in
tenders, ete. as per the content and situations. Only after the said Environment
Compensation has been deposited. the vehicles and the machinery used in illegal mining
shall be released.

9{Pagn
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Annexure 26

Himuchnd Pradesh
Public Woerks Department
No. PW/NLD/ DB/Court Case /202425 [ d 7T~ &8 Daited: z-zj‘fﬁg/&égg

To

-
The tr. Abhuy Gupta
Nodal Officer-cum Assistant
Environmentul Lingincer HPSPCB Baddi,
{pebrobaddi Hagmail.com)

Subject: - 0O.A. No. 13

772024 tithed Vipy Chandel vis State of H.P. & ors, before
How’ble NGT.

Refercnce:- Your office letter No. HPPCI/RO Baddi/Court Case { OA No.
© o 13772024)/2024-232-33 dated:- 07/05/2024.

On the subject cited above & letter under reference it'is intimated that as per
report of Assistant Engineer HPPWD Sub Division Baddi it is not possible to asceriain the
quantity of the excavated earth as the original/ advance X-Section of Natural surface level arenot

knosvn at this stage.
ExecutiVe Enghri€er,

Nalagarh Division,
I;E’PWD Nalagarh.

Copy forwarded to the Assistant Engineer Baddi HP PWD Sub-Division
Baddi with reference (o his office letter No, 103, dated- 13.05.2024 for information.

yy
Execulive Engineer,
Nalagarh Division,
HPPWD Nalagarh.
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Annexure 27
No. Udyog/ SLN/ MM/ Courl Case/OA No. 137/2024- 13 7%
Olo the Mining officer, Solan
Distt, Solan, H.P.

L -

Dated Solan, the | i~ May, 2024

To

e Tm‘s Assistant Environmental Engineer,
N Himachal Pradesh State Pollution Conirol Board,
Baddi, Distrnict Solan (H.P
- Subject: O.A, No. 137/2024 titled as Vijgy Chandel Vis State of Himachal

Pradesh and ors. before Hon'ble National Green Tribunal.

Sir,

Kindly refer to your office lelter No. HPPUB/RO Baddif Court Case
(OA No. 1377/2024)/2024-236-237 dated 07.05.2024 on the subject cited above,

In this regard it ig o inform that the complaint of Shri Vijay Chande!
Sfo Shri Dasondhi Ram and Shri Om Sharma S/o Late Shri Narender Pal was recsived -
through Sub-Divisional Officer (C) Nalagarh. After receiving the complaint, the area was
frequently inspected by the field officials and duwring inspection complaints were
registered against 6 Nos, tractors, 4 Nos. Hppers and one pocklaine in and around the
area under reference and the action as per the provisions of Himachal Pradesh Minor

Mineral {Concession) and Minerals (Prevention of lliegal Mining, Transportation and
- Storage) Rules, 2015 was taken. Further, the field officials inspected the area under
reference on dated 07.05.2024 & 08.05.2024 and no illegal mining activities were
noticed in the area under reference.

Itis also intimated that the permission of 48892 M.T. mincr mineral
(Band 29995 M.T. and Soil 19997 M.T.) was granted in favor of Shri Gurdayal Slo Shri
Chhaju Ram, Village Kalvanpur, P.O. Haripur Sandholi, Tehsil Baddi, District Solan
(H.P.} for a period of three months wef 1401 2023 10 13 3.04.2023. During the period of
permission Shri Gurdayal Singh lifted 20490 M.T. after paying the royaity amounting to -

Rs. 16,38,200/- and other taxes. Hence. report is submitled for information and further

Yours f’a:thfuﬂyi\

(Marvinder Singh)
Mining Officer, Solan
District Solan, H.P.

action please.

Endst. No. As above Dated
Copy forwarded to Geologist (Zone-IIl) Himachal Pradesh w.r.t, office memo No.
Udyog-Bhu(Khani-4)Laghu-370/2024-709 dated 01.05.2024 for information please.

{Harvinder Singh)
Mining Officer, Solan
District Solan, H.P.




72

H.P. STATE POLLUTION CONTROL BOARD,
Regional Office “HIMUDA COMPLEX?” Phase-1, Baddi.
-Tehsil Baddi,Distt, Solan (HP) Phone-01795-245374

Annexure 2p8

;—IPSPC‘;;
No. HPPCB/RO Baddi/Court Case (OA No. 137/2024)/2024 ¢ 5 = . Dated:}—7 { /0
ase (OANo. LIIOORRA 09875 S22

To , .

Wg Officer,

\_Distt Solan, HP.

(miningofficersolan@gmail.com)

Subject: 0.A. No. 137/2024 titled Vijay Chandel v/s State of H.P. & ors. before Hon'ble NGT. -

Sir, .
This is in reference to the email received in this office on dated 16.5.24 regarding the

orders passed by Hon’ble NGT in O.A. No. 137/2024 titled Vijay Chandel v/s State of H.P. & ors. Further -

the information supplied by you through email is: insufficient and additional information is required:

regarding the details of challan done by your office in and around Kalayanpur & Kendhuwal area against

the illegal mining activates between the periods 1-1-2023 to till date. .

- Hence you are once again requested to kindly provide the requisite detail by return e-mail
by today at pcbrobaddilgaggmail.eom sa that report can be filed before Hon’ble Nation Green Tribunal.

Yours faithfully,

x5
N s
(Er. Abhay Gu%taf’, 4
Nodal Officer-cum-Assistant Environmental Engineer,
' HPSPCQ;B Baddi.
Copy to: : | . 7
: The Sub Divisional Magistrate for information please.

(Er. A@G upta),
Assistant Environmental Engineer,
HPSPCB Baddi.
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Annexure-29

INDIA NON JUDICIAL

Government of Himachal Pradesh

e-Stamp

IN-HP15185254015374W

16-May-2024 03:23 PM

CSCACC (GV)/ hpcsceg07/ HP-SLMAN0404/ HP-SL
SUBIN-HPHPCSCEG0726290666241245W
GURDYAL SINGH

Article 4 Affidavit

AFFIDAVIT

Q
(Zero)

GURDYAL SINGH
NA

GURDYAL SINGH

20
(Twenty only)
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Annexure 30
H.P. STATE PO?L@ TION CONTROL BOARD, 71

Regional Office “HIMUDA COMPLEX” Phase-1, Baddi
Tehsil Baddi,Distt. Solan (HP) Phone-01795-245374

H PQPF B

No. HPPCB/RO Baddi/lIllegal Mining/2024 2/7 ¢ :72 % Dated:- 2}1 /5 / 2@ N
To |
TheMining Officer, The DFO,
ADistt Solan, HP. Nalagarh, Distt Solan, HP.
(mmmoofﬁcersolan@gmaﬂ com) (head-fordivnal-hp@hp.gov.in)
Subject: Compliant regarding illegal mining.
Sir,

This is in reference to Joint Inspection being carried out during 03-05-2024 in
reference to the orders passed in O.A. No. 137/2024 titled Vijay Chandel v/s State of H.P. &
ors. before Hon'ble NGT. The compliant has been recived in this office from the villagers of
Kalyanpur wherein it has been stated that Sh Manjeet Singh, Village Kenduwal is engaged in
the activity of illegal mining. It is therefore requested to kindly look into the matter and
submit action taken report to the quarter concern along with copy to the office of this office.

Yours faithfully,

(Er. AbICcIZ}up‘fZ)§

Nodal Officer-cum-Assistant Environmental Engineer,
HPSPCB, Regional Offfe Baddi.

Encl: As above

Copy to:
The Sub Divisional Magistrate for information please (Copy of compliant).

(Er. AmyGupta),

Assistant Environmental Engineer,
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INDIA NON JUDICIAL

Government of Himachal Pradesh

e-Stamp

IN-HP15184088082677W

16-May-2024 03:16 PM

CSCACC (GVY hpcsceg07/ HP-GLMAN0404/ HP-SL
SUBIN-HPHPCSCEG0726288438597396W

KARAM CHAND

Article 4 Affidavit

AFFIDAVIT

0
(Zero)

KARAM CHAND
NA
KARAM CHAND

20
(Twenty only)
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